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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741039172 A 

(19) INDIA  

(22) Date of filing of Application :03/11/2017 (43) Publication Date : 10/05/2019 

  

(54) Title of the invention : AN IMPROVED RAPID PROCESS FOR THE SYNTHESIS OF NOVEL THIOBENZAMIDE 

SCAFFOLDS VIA FRIEDEL - CRAFTS REACTION 
 

  

(51) International classification  :C07D285/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  
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:NA 
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(62) Divisional to Application Number 
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:NA 
 

  

(71)Name of Applicant :  

   1)Dr.Harshadas Milaram Meshram 
      Address of Applicant :PLOT NO : 12, HMT NAGAR, 

NACHARAM, HYDERABAD - 500007, TELANGAN STATE, 

INDIA Telangana India 

(72)Name of Inventor : 

   1)Dr. Madhu Babu Bejjam 

   2)Dr.Harshadas Mitaram Meshram  
 

(57) Abstract : 

ABSTRACT An improved rapid process for the synthesis of novel thiobenzamide scaffolds via Friedel-Crafts reaction The present 

invention relates to to novel process for the preparation of thiobenzamide derivatives. An efficient and convenient protocol is 

described for the synthesis of aromatic thioamides by the reaction of activated benzene with aryl/alkyl isothiocyanates in the presence 

of BF3.OEt2- The method is very rapid, convenient and leads to high yield of product. 
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(54) Title of the invention : WEARABLE OPHTHALMOSCOPE DEVICE AND A METHOD OF CAPTURING FUNDUS IMAGE 
 

  

(51) International classification  
:A61B3/00; 

A61B3/10;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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   1)Mohammed Imran Akthar  

   2)Theenathayalan Parthasarathy 
 

(57) Abstract : 

WEARABLE OPHTHALMOSCOPE DEVICE AND A METHOD OF CAPTURING FUNDUS IMAGE The present invention 

relates to a wearable ophthalmoscope device, which can monitor fundus image captured in real time. More particularly, the present 

invention relates to a wearable ophthalmoscope device, which can be detachably interconnected for examining userÊs one eye or both 

eyes. The device can detect and align with the userÊs eye for examination automatically. The wearable ophthalmoscope device 

operation is remotely controlled from a portable mobile device connected to a wired or wireless transceiver module locally or 

remotely via a cloud server for teleconsultation. Further, the present invention relates to a method of capturing fundus images, auto 

diagnosing and generating diagnostic report in real time. Advantageously, the present invention is configured to locally grade the 

captured fundus images conditions. Figure 1. 
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(32) Priority Date  :NA 
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   7)ALADAHALLI, CHANDAN KUMAR MALLAPPA  

   8)SREEKUMARI, ARATHI  
 

(57) Abstract : 

A method (200) for interactive representation learning transfer to a convolutional neural network (CNN) is presented. The method 

includes obtaining (202) at least first and second input image datasets from first and second imaging modalities. Furthermore, the 

method includes performing at least one of jointly training (210, 308) a first supervised learning CNN based on labels associated with 

the first input image dataset and a second supervised learning CNN based on labels associated with the second input image dataset to 

generate one or more common feature primitives and corresponding mapping functions and jointly training (214) a first unsupervised 

learning CNN and a second unsupervised learning CNN with the first and second input image dataset respectively to learn compressed 

representations of the input image datasets, including common feature primitives and corresponding mapping functions and storing the 

common feature primitives and the corresponding mapping functions in a feature primitive repository. fig-2 
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(54) Title of the invention : MODIFIED CHEEK RETRACTOR 
 

  

(51) International classification  
:A61B1/247; 

A61C17/10;  

(31) Priority Document No  :NA 
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(72)Name of Inventor : 

   1)DR. ANITHA BALAJI  

   2)DR. MENSUDAR RATHAKRISHNAN  

   3)DR. D. AMUDHA PRIYADARSHINI  
 

(57) Abstract : 

The present invention shall disclose a modified cheek retractor for retracting patients lips and cheeks during dental procedures for 

providing enhanced field of vision. The modified cheek retractor of the present invention comprises of Intra-oral retractor[1], 

Shank[2] and Shaft[3] constructed as a single unitary piece. The Intra-oral retractor[1] is characterized in ĕUÊ shape with wide angle 

thereby providing enhanced field of vision and helps in capturing good surgical pictures of posterior tooth. The shank[2] interconnects 

the Intra-oral retractor[1] and the Shaft[3] by fixed hook type at middle of trough of the Intra-oral retractor[1] and proximal end of the 

Shaft[3]. The Shaft[3] is straight and bends slightly upwards at distal end thereby providing grip for holding during dental procedures. 

The modified cheek retractor is characterised in the Intra-oral retractor[1] provided with wide angle in the said U shape. 
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(54) Title of the invention : SYSTEM AND METHOD FOR EFFICIENTLY DEVELOPING AND TESTING HOME 

AUTOMATION SYSTEMS 
 

  

(51) International classification  
:G05B11/01; 

G06F15/16  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  
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(71)Name of Applicant :  

   1)Cognizant Technology Solutions India Pvt. Ltd. 
      Address of Applicant :Techno Complex, No. 5/535, Old 

Mahabalipuram Road, Okkiyam Thoraipakkam, Chennai 600 097, 

Tamil Nadu, India Tamil Nadu India 

(72)Name of Inventor : 

   1)Satish Venugopal 

   2)Subbiah Muthiah 

   3)Thiruvenkateswaran Ramachandran 
 

(57) Abstract : 

A system and computer-implemented method for efficiently developing and testing home automation systems is provided. The system 

comprises one or more robotic modules configured to interact with home automation systems under test and home devices and 

appliances, wherein the one or more home devices and appliances are monitored by the home automation systems. The one or more 

robotic modules are further configured to execute test scripts received from a test automation framework in communication with the 

one or more robotic modules and initiate workflows based on the executed test scripts. Furthermore, the one or more robotic modules 

facilitate at least one of: the home automation systems and the connected home devices and appliances to perform actions based on the 

initiated workflows. The one or more robotic modules also forward results of the performed actions to the test automation framework 

for generating a report of the executed test scripts. 
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(54) Title of the invention : A DELIVERY DEVICE WITH A THUMB WHEEL DRIVE FOR INTRODUCING, POSITIONING 

AND DEPLOYING A STENTGRAFT 
 

  

(51) International classification  
:A61F 

2/95  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  
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(71)Name of Applicant :  

   1)SREE CHITRA TIRUNAL INSTITUTE FOR MEDICAL 

SCIENCES AND TECHNOLOGY  
      Address of Applicant :BIO MEDICAL TECHNOLOGY 

WING, POOJAPPURA, TRIRUVANANTHAPURAM-695012, 
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(72)Name of Inventor : 

   1)SUJESH SREEDHARAN 

   2)KRISHNA KUMAR SREEKUMARAN  

   3)JIJO JERARD  

   4)ANOOP GOPINATHAN  
 

(57) Abstract : 

The invention is a stent graft delivery device for endovascular aortic aneurysm repair by introducing and deploying the stent graft 

precisely into the intended location. The device (D) consists of a thumb wheel drive which enables the gradual release of the stent 

graft from the delivery device, having an outer rotatable sleeve (107.1) which is connected to the rack through a gear coupled to a 

worm shaft. Also it consists of a push button (107.7) to disengage the worm and the rack (107.5) to enable fast release.The stent graft 

delivery device incorporates a rotatable outer sleeve (107.1), which is the thumb wheel, mounted on the rear grip (107) of the delivery 

device, and the said sleeve is engaged to a worm shaft, by means of a gear (107.2) on the said shaft meshed with an internal gear on 

the inner face of said sleeve, and when the said outer sleeve is rotated by using the thumb, the worm shaft rotates and translates the 

rear grip , effecting the gradual release of the stent graft from the delivery device. Two different mechanism connecting the worm and 

rack and disengaging them are discussed, 1) a rack and Pinion mechanism and 2) a rack and worm mechanism. 
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(54) Title of the invention : AN IMVROVED DISPOSABLE STRAIGHT RAZOR BLADE ASSEMBLY 
 

  

(51) International classification  :B26B21/06;  
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(32) Priority Date  :NA 
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(71)Name of Applicant :  

   1)Laser Shaving (India) Private Limited 
      Address of Applicant :Malhotra House•, 6 -3-1186, 

Begumpet, Hyderabad 500 016, India Telangana India 

(72)Name of Inventor : 

   1)Surendra Kumar Anand 
 

(57) Abstract : 

A totally disposable razor blade assembly for straight razor have blade holder with integrate edge protector can easily breakable 

during shaving and must be discarded after shaving , ensure to prevent the blood transmitted diseases. The razor handle portion 

pivotable with razor body such the whole unit is disposable. 
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)Geetha Scaria 
      Address of Applicant :Vettoor House, Milkys Road, 

Ettumanoor  686631, Kottayam, Kerala State, India. Kerala India 

(72)Name of Inventor : 

   1)Wayne Schaeffer 

   2)B.C. Wolverton 
 

(57) Abstract : 

A portable, biological air purifier having an electric motor driven fan, to pull ambient room air down through a dual planter housing a 

living plant(s) of the 50 plants as specified by How to Grow Fresh Air by Dr.Wolverton growing in a highly adsorptive filter medium 

with Zeolite, activated charcoal and clay; through bottom slits air is forced up through a wet zone and a dry zone effectively trapping 

airborne particulate matter and gaseous pollutants. Trapped pollutants are biodegraded by plant root microorganisms in the 

rhizosphere before release back into the ambient air; creating a bio-regenerative air purifier. 
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(71)Name of Applicant :  

   1)VMWARE, INC.  
      Address of Applicant :3401 Hillview Avenue, Palo Alto, CA 
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(72)Name of Inventor : 

   1)BADARINARAYAN PARTHASARATHI BURLI  

   2)VIKAS PRADEEP KUMAR  

   3)VINAY KUMAR AMBLE VASANTHA  
 

(57) Abstract : 

PREDICTING SOFTWARE BUILD OUTCOMES ABSTRACT Example methods are provided for software build outcome 

prediction. In one example, the method may comprise obtaining feature data associated with a software build, the feature data 

including one or more of the following: first data identifying a user to perform a modification on a set of one or more software 

artifacts, second data identifying the set of one or more software artifacts, and third data identifying a set of one or more reviewers to 

review the modification. The method may also comprise determining first probability data associated with the software build being 

unsuccessful given the feature data and second probability data associated with the software build being successful given the feature 

data; and predicting a software build outcome associated with the software build based on the first probability data and the second 

probability data. 
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   2)Putraya, Gururaj  

   3)Uliyar, Mithun  
 

(57) Abstract : 

ABSTRACT In an example embodiment, method and apparatus are provided. The method includes accessing, by a processor, a 

viewfinder image frame of a scene. The method further includes facilitating, by the processor, positioning of one or more virtual 

objects on an augmented reality glass, where the augmented reality glass is arranged in an optical path of a camera module for 

capturing the scene. Thereafter, the method includes facilitating, by the processor, capture of an image frame comprising the scene 

along with the one or more virtual objects, where the one or more virtual objects are present in the image frame based on the 

positioning of the one or more virtual objects on the augmented reality glass. The apparatus includes the camera module, the 

augmented reality glass arranged in an optical path of the camera module, a memory for storing instructions, and the processor to 

execute the instructions. FIGURE 3 
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(72)Name of Inventor : 

   1)Geelapaturu Subrahmanya Venkata Radha Krishna Rao 

   2)Gangadharan G R 

   3)Dinesh Reddy Vemula 
 

(57) Abstract : 

A system and method for determining an optimal solution to an optimization problem in a swarm of candidate solutions is provided. 

The invention comprises generating a population of random particles, where each particle is representative of a candidate solution. 

Further, a best particle is identified from the generated population of particles. The best particle is representative of an optimal 

solution. The population of particles is categorised into similar and non-similar particle groups by applying one or more multivariate 

measurement techniques, and similarity between the particles of the non-similar particle group with best particle is updated by 

applying an imitation technique. The generated population is updated with updated particles and a new best particle is evaluated from 

said population. Furthermore, final best particle is determined by further updating the population of particles until one or more target 

conditions are achieved. 
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(54) Title of the invention : SYSTEM AND METHOD FOR MONITORING GAS CYLINDERS AND ALERTING THE STATUS 

TO THE CONTROL DEVICE OR TO THE CONTROL STATION THROUGH A WIRELESS COMMUNICATION MEANS 
 

  

(51) International classification  :G08B25/01  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)K. Narayana Prasanna 

   2)Shivaram T R 

   3)Vinayaka Babu S 
 

(57) Abstract : 

ABSTRACT The embodiments of the present invention provide a system and method for monitoring and processing parameters 

related to a domestic and industrial gas cylinders and creating an automated alerting process to send alert to the gas refill retail agency 

to replenish the gas cylinder, the system comprises a base assembly, at least four caster wheels fastened to the base assembly, at least 

one loadcell assembly fastened to the base assembly, an electronic circuit affixed into the base assembly and is capable of sensing and 

transmitting various parameters relates to a load placed on the base assembly, a main controller box capable of sensing, transmitting 

and receiving various data parameters related to the load placed on the base assembly wherein, when the load is placed on the base 

assembly, the loadcell assembly generates electrical signals whose magnitude is directly proportional to the force or the weight being 

applied by the load and this measured electrical signal is processed by a microcontroller present in the electronic circuit affixed into 

the base assembly and the data relevant to the measured electrical signal is transmitted to the main controller box or to the user 

cellphone where the main controller box with the other sensor data inputs provides relevant signals that can be transmitted to various 

external devices through any of the available radio means for various purposes such as tracking the usage of the gas cylinder or 

replenishing the gas cylinder. FIG.1 is selected. 29 Claims, 11 Drawing Sheets. 
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(57) Abstract : 

The invention relates to an improved process for the preparation of Dolutegravir sodium and its intermediates thereof. 
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(71)Name of Applicant :  
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   2)Manju Priya Arumugam  

   3)Nidhin Kizhakken  
 

(57) Abstract : 

Abstract The present invention mainly relates to frame detection in radio communication link with multipath fading and high carrier 

frequency offset and more particularly to a method and system for frame detection in a faded communication channel. In one 

embodiment, the method comprising: receiving a plurality of signals as an input signal at a receiver, estimating the correlation 

between the received data signal and the known header pattern of the data signal, wherein the addition and subtraction of the inphase 

and quadrature components of the received signal with respect to the value of the known header sequence, applying fixed and dynamic 

thresholds on the estimated correlated values, wherein the fixed threshold is derived by the observation of the data and the dynamic 

threshold is calculated based on the incoming data samples, comparing the correlated magnitude value with fixed and dynamic 

threshold value to determine the start of the frame and stating valid start of frame when the correlation magnitude is greater than or 

equal to the dynamic and the fixed thresholds.The detection of start of frame is ascertained when current correlation magnitude under 

investigation has satisfied the conditions and Q out of P (Q<P) of the earlier start of frames are at multiples of frame length spacing 

from each other. Figure 2 (for publication) 
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(51) International classification  :A21D13/00  
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(32) Priority Date  :NA 
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:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
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   1)VARDHAMAN COLLEGE OF ENGINEERING  
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(72)Name of Inventor : 

   1)Dr. Seelam Sai Satynarayana Reddy 

   2)Teegala Upender Reddy 

   3)Nagireddy Hanuman Reddy 
 

(57) Abstract : 

Abstract A novel method and composition for preparing pizza using pure ghee [0033] The invention provides a novel method and 

composition for preparing pizza using pure ghee. The compositions comprise a base and a plurality of dough layers having multiple 

flavors. The layers are made up of millets, oats and scrambled eggs. The base can of the pizza is normal thick base, thin crust, full 

cheese filled base. Further, a kiwi fruit sauce is mixed with chocolate syrup which is placed over the dough layers. A plurality of 

toppings added on the top layer of the pizza, wherein the toppings are fruits, vegetables and meat.The pure ghee is used for preparing 

the plurality of dough layers and baking the dough layers. 
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(54) Title of the invention : WASTE PLASTIC BOTTLE REINFORCED CONCRETE BRICKS FOR GREEN BUILDING 
 

  

(51) International classification  

:B28B7/10; 
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   2)Dr.V.ARUL MOZHI SELVAN  
(72)Name of Inventor :  

   1)Mr.H.MOHIT  

   2)Dr.V.ARUL MOZHI SELVAN  
 

(57) Abstract : 

The disposal of high quantity of waste materials like polythene, plastic bags, bottles etc. which are provoked in large amount and 

cause damage to the environment. All types of waste plastics needs huge areas for storage due to it cannot be recycled completely at 

once. Already, different investigations are identified for environmental friendly and safe disposal of plastics. Recently, waste plastic 

aggregates are added in concrete to avoid the direct contact with the environment due to concrete have higher life of service. 

Furthermore, this technique is not dominant for the disposal of plastic wastes. In this present work, the plastic bottle is completely 

sealed and reinforced within the concrete block in order to manage the waste and improve the properties of concrete blocks. 
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   1)Sanjay Ghosh 

   2)Joy Bose 

   3)Rajkumar Darbar  
 

(57) Abstract : 

ABSTRACT Method and system to dynamically control live media streams Embodiments herein provide a method and system to 

dynamically control a live media stream in an electronic device. The proposed method includes receiving by the electronic device at 

least one media frame. Further, the method includes dynamically controlling, by the electronic device, at least one object of interest in 

the at least one media frame based on at least one privacy criterion. Furthermore, the method includes producing, by the electronic 

device, an enhanced live media stream comprising an interactive user interface (UI) in the at least one media frame. FIG. 3 
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(54) Title of the invention : HETEROCYCLIC COMPOUNDS AS INHIBITORS OF PD1/PD-L1 ACTIVATION  
 

  

(51) International classification  
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(72)Name of Inventor : 

   1)VENKATESHAPPA, Chandregowda 

   2)DURAISWAMY, Athisayamani Jeyaraj  

   3)PUTTA, Rama Kishore V P 
 

(57) Abstract : 

The compounds of Formula Ib, Formula Ia, and Formula I are described herein along with their polymorphs, stereoisomers, tautomers, 

prodrugs, solvates, and pharmaceutically acceptable salts thereof. The process of preparation of the compounds of Formula Ib, 

Formula Ia, and Formula I is also described. The compounds described herein, their polymorphs, stereoisomers, tautomers, prodrugs, 

solvates, and pharmaceutically acceptable salts thereof are 2-(benzyloxy)pyrimidine derivatives that are inhibitors of PD-1/PD-L1 

activation. 
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(54) Title of the invention : A DELIVERY DEVICE FOR POSITIONING AND DEPLOYMENT OF STENT GRAFTS 
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   1)SUJESH SREEDHARAN 

   2)KRISHNA KUMAR SREEKUMARAN  

   3)VIVEK PARAYATH UTHAMAN  

   4)SUBHASH NEYYATTINKARA NEELAKANDAN  
 

(57) Abstract : 

A device to accurately introduce, position and deploy a stent graft to repair aneurysms. Specifically, the invention is about a stent graft 

delivery system for endovascular aortic aneurysm repair. The device consists of a rotatable lever (301.1), which when rotated and 

held, allows fast delivery of stent graft from the delivery system, and when released allows only gradual delivery, and a threaded 

mechanism which engages and disengages a slidable grip with a threaded tube (102) and enables the working of the above said 

rotatable lever (301.1). The device has additionally a threaded preventive mechanism to prevent fast release during the release of the 

first few stent crowns of the stent graft. 
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(54) Title of the invention : WIRELESS COMMUNICATION OF STATUS OF A CIRCUIT BREAKER THROUGH ENERGY 

HARVESTING IN WIRELESS AUXILIARY DEVICES 
 

  

(51) International classification  
:B60R25/00; 
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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Malmaison, France. France 

(72)Name of Inventor : 

   1)Emmanuel Dreina 

   2)Thilak Basagodu Nanjundegowda 

   3)Adithya 
 

(57) Abstract : 

A system and a method for detecting status of a plurality of circuit breakers by using a plurality of wireless auxiliary devices are 

disclosed. The system comprises of a plurality of circuit breakers (1), a plurality of wireless auxiliary devices (2) and a wireless 

concentrator (3). The wireless auxiliary device also comprises of at least two auxiliary levers L1 and L2 (6a, 6b), at least two 

mechanical switches S1 and S2 (7a, 7b), at least one PCB circuit (8), a means for harvesting energy and a wireless controller to detect 

and communicate a change in the status of the respective circuit breaker. Each wireless auxiliary device is provided with a toggle (5b) 

for connecting to the toggle (5a) of its respective circuit breaker (1). When the toggle (5a) of the circuit breaker (1) is moved enabling 

the movement of the toggle (5b) of the wireless auxiliary device (2) to record the change in the status of the circuit breaker (1) by the 

wireless auxiliary device (2). Figure: 1 & 3 
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(54) Title of the invention : METHOD AND SYSTEM FOR AUTONOMOUSLY STEERING A VEHICLE IN A REVERSE PATH 
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(72)Name of Inventor : 

   1)MANAS SARKAR  

   2)BALAJI SUNIL KUMAR  

   3)SHYAM SUNDAR PAL  
 

(57) Abstract : 

The present disclosure discloses method and an autonomous navigation system for autonomously steering a vehicle in a reverse path 

in real-time. The method comprises instructing to terminate steering of the vehicle in a forward path when a forward steering angle 

calculated between an orientation of the vehicle and a direction of the forward path is more than a predefined threshold value, 

calculating a reverse steering angle based on the forward steering angle for steering the vehicle in a reverse path, receiving data of one 

or more obstacles in the reverse path, determining a distance for steering the vehicle in the reverse path based on the one or more 

obstacles and the reverse steering angle and instructing the vehicle to steer in the reverse path at the reverse steering angle for the 

distance. Thus, the present disclosure provides an efficient and simple method for manoeuvring obstacles in the forward path. Figure 2 
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   1)MOHIT KUMAR  
 

(57) Abstract : 

Example methods are provided for a network management entity to perform weighted multipath routing configuration in a software-

defined networking (SDN) environment. The method may comprise the network management entity obtaining state information 

associated with the multiple second nodes that provide multiple respective paths for first node to reach a destination network; and 

based on the state information associated with the multiple second nodes, assigning the multiple second nodes with respective multiple 

weights. The method may also comprise generating and sending control information specifying the multiple weights to the first node. 

The control information is to cause the first node to perform weighted multipath routing to distribute egress packets that are destined 

for the destination network over the multiple second nodes based on the multiple weights. 
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(72)Name of Inventor : 

   1)Sunil Raj B A 

   2) Bharath B 
 

(57) Abstract : 

ABSTRACT Recently, bio composite materials are synthesized using natural cellulose fibers as reinforcements together with matrix, 

which have attracted the attention of researchers due to their low density with high specific mechanical strengths, availability, 

renewability, degradable and being environmental-friendly. The present work attempts to make an improvement in the current existing 

helmet manufacturing methodology and materials used to have better mechanical properties as well as to enhance the compatibility 

between fibers and the matrix. The bio-composite are prepared with the unsaturated polyester matrix and fibers such as jute, sisal, 

coconut, areca and banana using hand lay-up method with appropriate proportions to result in helmet shell structure. The fabricated 

helmet are planned to evaluate its mechanical properties such as tensile strength, impact strength and compression strength and the 

same would be presented during the conference meeting. 
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(54) Title of the invention : PAYMENT AGGREGATOR 
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(72)Name of Inventor : 

   1)Sudhakar Mediboina 

   2)Narsi Reddy Komatireddy 
 

(57) Abstract : 

A payment aggregator is disclosed. The system and method disclosed in the present invention facilitates hassle-free payment and 

collection of installments, utility bills, loans from payee. The payee is able to pay for a single bill or multiple bills via single or 

multiple payments in one transaction through multiple funding accounts, for instance either in parts or in combination of net banking, 

debit card and cash or e-wallet, cheque and UPI (unified payment interface) etc. Once the transaction is completed the payee is 

provided with the status of the transaction and provided with an acknowledgement indicating that the payment is made to relevant 

bank or financial institution or a company providing services to payee. The acknowledgement includes the details of the payment and 

the funds utilized from plurality of funding accounts. [Fig 2] 
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(72)Name of Inventor : 

   1)S. Sahabudeen 
 

(57) Abstract : 

The present disclosure relates to a method for reducing neurotoxins in food product. The method comprises adding a predetermined 

amount of thymoquinone with a food product to obtain the food product having reduced amount of neurotoxins. The method of the 

present disclosure is safe, simple, rapid and economic. 
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   5)AMARENDRA, Shakti  
 

(57) Abstract : 

Approaches for reinstating a print operation are described. In one example, a random-access code corresponding to print operation 

interrupted from completing, by a print intervention event, is obtained. Further, a reinstated print operation is generated based on the 

intervened print operation. Thereafter, the reinstated print operation is securely maintained, wherein the reinstated print operation is 

accessible upon providing the random-access code. [[To be published with FIG. 2]] 
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(57) Abstract : 

Solar rays constitute 47 % light and 53 % heat approximately equal ; the inventive single hybrid receiver harness both aspects of solar 

energy. After decades, India has taken up national solar mission, multi mega watt PV power projects of 1500 mw scale. Present 

invention single hybrid receiver module with cone, solar cell, sun tracker with large parabolic dish reflector, will accelerate national 

solar mission many folds, will help achieve 100,000 MW by 2022 CE. The inventive module cone, cell in receiver has double silicon 

cell PV efficiency and thermal energy of similar capacity is made available as additional power (with PV T by same set up. Land 

required will be just half. While planning PV power projects, use of thermal energy of equal capacity should be considered for 

applications like preheating of boiler feed water, process plants, cooking, central kitchen, plastic process units, thermal air 

conditioning etc., for making best use of thermal energy. Cost of project per unit power generated will be fraction of standard PV 

power plant. The inventive module light weight compact, can be erected on structures will lead to no additional land required for the 

power project. Space below will be cool for less air conditioning load, and available for other use. The single hybrid receiver module 

is unique and will be ultimate in harnessing solar energy. 
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(57) Abstract : 

A ventilator system (100) is presented. The ventilator system (100) includes a controller (108) configured to generate a first control 

signal for a first time-period and a second control signal for a second time-period during an inspiration time. Also, the ventilator 

system (100) includes a rotary pump (104) configured to change one of a pressure and a flow rate of the drive gas to a first value if the 

first control signal is received and change the one of the pressure and the flow rate of the drive gas to a second value if the second 

control signal is received. Further, the rotary pump (104) is configured to deliver the drive gas to cause supply of a medical gas during 

the inspiration time, wherein the medical gas is supplied based on the one of the pressure and the flow rate of the drive gas delivered 

from the rotary pump (104). 
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(57) Abstract : 

The present invention relates to an improved process for the preparation of Nintedanib esylate. 
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   1)Abhishek Satish 
 

(57) Abstract : 

ABSTRACT 1 An improved gesture based input control system for computer assisted 2 design applications. The system comprises a 

processor unit, a communication 3 device, at least one sensor unit and a storage unit. The processor unit decodes 4 the gesture of a 

user based on the sequence of the sensor parameters and 5 positional information of the digits and respond with a pre-decided action to 

the 6 gesture of the user in order to effectively sense the 6-Degree of Freedom Inertial 7 Motion and enable smaller and weaker 

hardware architectures to perform 8 gesture processing with a capable degree of accuracy in a wide range of 9 computer assisted 

design applications. 10 
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(57) Abstract : 

Title: A pre-allocation event reservation system The present invention proposes a pre-allocation event reservation system. The system 

comprises different modules such as a pre-allocation module, a reservation management module, an information module and a wallet 

module. The user can reserve an event pass by accessing the module from the very beginning of the event production or from half 

completion of the event production. Event reservation system manages event pass orders, confirmation, cancellation, event passes 

selling or purchasing function, fund transfers and the like. Common people also can obtain the event passes even for big events easily. 

The system provides the event reserving system to improve the information flow to prospective users which helps them in taking a 

more informed decision about attending any event. 
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(57) Abstract : 

Title: Intelligent Charging of Multiple Electronic Devices with a Smart Charger The present invention proposes a mobile charger to 

charge portable devices based on their respective charging specification. The charger can communicate with the mobile phone through 

Bluetooth or USB cable and the like wired or wireless communications. The application recognizes the model number and name of the 

device and retrieves the battery specification of the portable devcie from the srever. Based on the battery specifications, the charger 

can control the output power to the portable handset. The charger stores the summary of the charging in the drives or in any storage 

means such as a database, google drive and the like. The charger can work through a near field communication (NFC) which enables 

the communication possible between the charger and the mobile. The poratable device is linked with the charger through NFC card 

attched on to the charger to open the application. The charger alerts the user through an audio alert and with or without a notification 

after the battery or power source of the portable device is fully charged. The charger is integrated with an LED to indicate the 

percentage of charging of the battery or power source of the portable device and further the indication may include colours for 

different stages of charging by displaying different colours with respect to the percentage of charge. The charger can store the 

summary of the time consumed to charge the device in a storage means such as a databse or google drive and the like. If there is a 

power cut while charging, the charger can start functioning within 30 seconds after the power supply is resumed. The charger transfers 

the standard power to the device, if the device doesnÊt have an application or the device is switched off. 
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(57) Abstract : 

Abstract: The present invention provides a process for the preparation of Lenvatinib or its salts thereof. The present invention also 

provides a crystalline form of Lenvatinib, process for their preparation and pharmaceutical composition thereof. 
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(57) Abstract : 

An efficient continuous flow device for water treatment using pulsed power technology, wherein untreated water flows as a thin film 

so that maximum surface area of untreated water gets exposed to plasma, and untreated water enters into plasma region and undergoes 

oxidation by different reactive oxygen species, then treated water is discharged through the reactor. The plasma treated water is 

subjected to certain post-treatment to make them potable. Oxygen gas was purged into the reactor at a flow rate of 200 mL/min and a 

notable decrease in nitrate concentration occurred from 82 mg/L to 8 mg/L. With oxygen as the feed gas, the final nitrate 

concentration was found to satisfy the drinking water standards. To remove residual hydrogen peroxide, the plasma treated samples 

were incubated for 24 min (HRT of the reactor) with MnO2 catalyst. Most illustrative fig: Fig.1 
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(57) Abstract : 

The waste of electronic and electrical equipment (e-waste) is one of the fastest growing waste throughout the world. The rapid growth 

in e-waste also increases the detrimental effect to public health and environment due to improper disposal and recycling techniques. 

Informal recycling process also common in many developing countries where recycling methods are elementary and significant 

concentration ends in open dump or landfills. In the same manner, the disposal of polyethylene bags, bottles etc. are also generated in 

huge amount and reacts with environment. In this innovation, e-waste is filled in plastic bottle and then reinforced with concrete 

block. From this incorporation, the service life of concrete block is very high which can manage both e-waste and plastics in the same 

time. 
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(57) Abstract : 

The disposal of waste rubber tire is an important environmental problem all over the world representing a severe damage to living 

beings. The utilization of scrap tires is to reinforce in the concrete to eliminate the natural aggregates. Every year 1 billion tires are 

generated and small portion of tires recycled by means of landfllled, stockpiled or buried. The concentration of polyethylene 

terephthalate are also increasing at faster rate. There are some different methods examined for the disposal of plastic wastes safely and 

environment friendly. In recent years, waste plastics also mixed in concrete blocks to prevent from direct contact with the environment 

because higher service life of concretes. In this work, the small particles of rubber was filled in plastic bottle is fully packed and 

incorporated within the block of concrete to sustain both plastic and rubber waste and also increases the stability of concrete blocks 
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(57) Abstract : 

A computer-implemented process for improving tracking and visibility of a ticket may include changing a status of a ticket, allowing 

ownership of the ticket to be shared with an internal agent. The process may also include depending on the changed status, an internal 

group mapped to the ticket is selected from a list of available internal groups, and selecting an available internal agent from a list of 

available agents within the internal group. The process may further include updating the ticket such that ownership of the ticket is 

shared between the customer-facing agent and the internal agent. 
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(57) Abstract : 

A high pressure fuel pump 10 for a fuel injection system is described. The high pressure fuel pump 10 comprises a housing 12, the 

housing 12 comprising a circular pump body 14 and a flanged portion 16 integrally formed with the circular pump body 14. A 

plurality of fins 18 are secured to the circular pump body 14, each of the plurality of fins 18 adapted to transfer heat out of the housing 

12 of the high pressure fuel pump 10. Reference Figure: Figure 1 
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(57) Abstract : 

A method for preparing a multi-element alloy compound is provided. The method includes the following steps: placing materials to be 

melted in a high-temperature synthesis zone of a vacuum container after being uniformly mixed, and placing materials to be 

sublimated in a low-temperature evaporation zone of the vacuum container; heating the materials to be melted in the high-temperature 

synthesis zone to a molten state to form a molten material; heating the materials to be sublimated in the low-temperature evaporation 

zone to a gaseous state to allow the sublimated gaseous material to react with the molten material. The prepared multi-element alloy 

compound, a method for preparing ink by adopting the multi-element alloy compound and the prepared multi-element alloy compound 

ink, as well as a method for preparing a film absorption layer by adopting the multi-element alloy compound ink and the prepared 

multi-element alloy compound film absorption layer are provided. 
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(57) Abstract : 

A semiconductor memory device includes a cell array that includes a first row block 5 and a second row block, a bit line sense 

amplifier block that senses data stored in the first row block or the second row block, a local sense amplifier that latches the sensed 

data transferred from the bit line sense amplifier block, and a switch that connects the local sense amplifier with a selected one of a 

first global data line and a second global data line in response to a select signal. The second row block may be 10 placed at an edge of 

the cell array, and the switch connects the local sense amplifier with the first global data line when the first row block is activated and 

connects the local sense amplifier with the second global data line when the second row block is activated. 
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(57) Abstract : 

SEMICONDUCTOR MEMORY MODULE, SEMICONDUCTOR MEMORY SYSTEM, AND METHOD OF ACCESSING 

SEMICONDUCTOR MEMORY MODULE• A semiconductor memory module includes a volatile memory device, a nonvolatile 

memory device, data buffers, and a controller. The controller outputs first data read from the volatile memory device or the 

nonvolatile memory device to an external device through the data buffers, and writes second data received from the external device 

through the data buffers in the volatile memory device or the nonvolatile memory device. The controller performs a failover operation 

depending on a failover request that includes fail information indicating a position of a failed data buffer among the data buffers. In 

the failover operation, the controller conveys third data associated with the failed data buffer to the external device through a failover 

data buffer among the data buffers. 
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(57) Abstract : 

A three-dimensional semiconductor memory device includes a peripheral logic structure on a semiconductor substrate. A horizontal 

semiconductor layer is on the peripheral logic structure and includes a cell array region and a connection region. Electrode structures 

extend in a first direction on the horizontal semiconductor layer and are spaced apart in a second direction intersecting the first 

direction. A pair of the electrode structures adjacent to each other are symmetrically disposed to define a contact region partially 

exposing the horizontal semiconductor layer. A through via structure is on the contact region and connects the electrode structures to 

the peripheral logic structure. Each of the electrode structures includes a plurality of gate insulation regions extending along the first 

direction on the connection region. The gate insulation regions have different lengths from each other in the first direction. [Fig. 3a] 
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(57) Abstract : 

A non-volatile memory device includes an output driver to output a data signal. The output driver includes a pull-up driver and a pull-

down driver. The pull-up driver includes a first pull-up driver having a plurality of P-type transistors and a second pull-up driver 

having a plurality of N-type transistors. The pull-down driver includes a plurality of N-type transistors. One or more power supply 

voltages having different voltage levels are selectively applied to the pull-up driver. A first power supply voltage is applied to the first 

pull-up driver, and a second power supply voltage is applied to the second pull-up driver. 
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(57) Abstract : 

A device for preparing a multi-element alloy compound includes a reactor (1), a low-temperature evaporation zone (2), a high-

temperature synthesis zone (3), a sealing device (4) and heating devices (5). The high-temperature synthesis zone (3) and the low-

temperature evaporation zone (2) are respectively arranged at two ends of the reactor (1); the heating devices (5) are arranged around 

the reactor (1) at intervals and are configured to heat the reactor (1) and form a temperature gradient; the reactor (1) has an opening, 

and the sealing device (4) is configured to be able to seal the opening. 

  

No. of Pages : 18 No. of Claims : 15 



The Patent Office Journal No. 19/2019 Dated 10/05/2019                                    19838 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201844040833 A 

(19) INDIA  

(22) Date of filing of Application :29/10/2018 (43) Publication Date : 10/05/2019 

  

(54) Title of the invention : TILTING VEHICLE AND METHOD OF CONTROL THEREOF 
 

  

(51) International classification  :B62K 5/00  

(31) Priority Document No  :1718497.9  

(32) Priority Date  :08/11/2017 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FORD GLOBAL TECHNOLOGIES, LLC  
      Address of Applicant :330 Town Center Drive, Suite 800, 

Dearborn, Michigan 48126, United States of America U.S.A. 

(72)Name of Inventor :  

   1)KRNJA, Filip  

   2)SOUTHEY, Bruce 

   3)LUNDGREN, Emma 

   4)MURRAY, Andy John  
 

(57) Abstract : 

TILTING VEHICLE AND METHOD OF CONTROL THEREOF A method (100) of tilting a vehicle (101), the vehicle (101) having 

a tilt control system configured to control the tilt of the vehicle (101), the method comprising tilting the tilting vehicle (101) or another 

tilting vehicle (101, 101b) in response to at least one external trigger. 
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(57) Abstract : 

A personal assistant device configured to control companion devices may include a memory configured to maintain a companion 

device library including a plurality of companion device each associated with at least one long-name, short-cut name and companion 

device room location, and a processor. The processor may be configured to receive a user command from a microphone, extract a 

companion device name and action from the user command, determine whether the companion device name includes a unique name, 

and command a companion device associated with the unique name to perform the action from the user command in response to the 

user command including the unique name. 
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(57) Abstract : 

The invention relates to a tank tube bracket (1) which may be used in particular in a diesel or reactive-fluid tank. In such a tank, the 

functioning of a sensor device (30) may be impaired if there are too many bubbles in the fluid (4). Bubbles may e.g. be brought into 

the tank by excess fluid that is discharged from a pump (8) and is not consumed by a fluid consumer device (12) such as a combustion 

engine. The discharged fluid passes through a passage (32) in the bracket (1). In order not to introduce air bubbles into the fluid (4), 

the passage (32) is directed towards a tank tube (28) or at least an axis (38) thereof, at a distal end (34) of the passage (32). Therefore, 

the fluid flows down the tank tube (28) into the tank (2). In order to correctly position the bracket (1), a receptacle (40) for receiving 

the tank tube (28) is provided. (Fig. 1) 
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(57) Abstract : 

A ring holder (11) of a ring spinning machine (1) is disclosed that is characterized in that the ring holder (11) has an open area (13) 

and a click connection for receiving a ring (12) in a releasable and centered manner. The invention also relates to a ring rail (10) 

having a plurality of ring holders (11) that comprise a combination for securing a ring (12) in a ring holder (11), and to a 

corresponding ring spinning machine (1). (Fig. 2) 
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(57) Abstract : 

The World We live today is a world where everything is fast paced with the fittest surviving.Technology is rapidly growing but still 

washing the stains off a collar of a shirt is very diffcult and hence a machine for washing the stains that still persists even after a 

machine wash.This machine can wash the stains even before the machine wash.It consists of jet meachanism to discharge detergent 

and water,the brushed roller to brush and remove stains from the collar, the drying roller and the external detergent tank,which are put 

together in two slots.These slots are operated in succession to achieve stain removal from the collar. 
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(57) Abstract : 

A system includes a liquid fuel system for a multi-fuel gas turbine. The liquid fuel system includes a liquid fuel control valve disposed 

along the liquid fuel circuit, a fuel flow divider downstream of the liquid fuel control valve and configured to regulate liquid fuel flow 

to associated fuel nozzles, a first valve downstream of the liquid fuel control valve, a check valve downstream of the first valve, and a 

third valve downstream of the check valve and upstream of a respective fuel nozzle of the associated fuel nozzles. During shutdown of 

the multi-fuel gas turbine, a first block cavity free of liquid fuel is formed between the liquid fuel control valve and the stop valve and 

a second block cavity free of liquid fuel is formed between the check valve and the third valve. The second block cavity is pressurized 

with a liquid. (Fig.1) 
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(57) Abstract : 

A control unit 12 to enable a speed limit feature in a vehicle 10 is disclosed. The control unit 12 receives a signal from a primary 

communication device 14 and maps the primary communication device 14 to an engine control unit 18 of a vehicle 10 based on the 

received signal. The control unit 12 further receives a set speed value from the primary communication device 14 to control a fuel 

injection unit 20 in the vehicle 10. Reference Figure: Figure 1 
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(57) Abstract : 

Certain aspects of the present disclosure generally relate to methods and apparatus for decoding low density parity check (LDPC) 

codes and more particularly to an efficient list decoder for list decoding low density parity check (LDPC) codes. 
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(57) Abstract : 

The invention relates to a watch glass comprising a support (2) with at least recess (4), a cover (3), at least one gemstone (5) which is 

arranged at least partially in the recess (4), and a connecting intermediate layer (6) via which the cover (3) and the support (2) are 

connected to each other. One region of the upper part (50) of the gemstone (5) is in direction contact with the intermediate layer (6). 

The invention further relates to a watch comprising such a watch glass and to a method for producing said type of watch glass. Figure 
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(57) Abstract : 

Various aspects described herein relate to techniques for signaling and channel design in wireless communications systems (e.g. a 5G 

NR system). In an aspect a method includes identifying a direct current (DC) subcarrier of a synchronization bandwidth determining 

whether a synchronization signal transmits on punctures or rate matches around the DC subcarrier and performing synchronization 

channel processing based on the determination. 
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(57) Abstract : 

PHARMACEUTICAL COMBINATIONS OF HISTONE DEACETYLASE INHIBITOR AND PROTEASOME INHIBITOR OR 

IMMUNOMODULATORY DRUG FOR THE TREATMENT OF HEMATOLOGICAL CANCER The present invention relates to a 

pharmaceutical combination for treating a hematological cancer comprising the histone deacetylase (HDAC) inhibitor of the chemical 

formula 1, a proteasome inhibitor or an immunomodulatory drug and a steroidal anti-cancer agent together. The pharmaceutical 

combination of the present invention can be useful for treating a hematological cancer such as multiple myeloma, by reducing toxicity 

which is the problem of the conventional HDAC inhibitor and exhibiting an equivalent level of pharmaceutical effects due to a 

complex inhibitory mechanism against the cancer of the compound of chemical formula 1 and its pharmaceutically acceptable salt, the 

proteasome inhibitor or the immunomodulatory drug and the steroidal anti-cancer agent. Figure 1a 
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   1)ROY, Franck 

   2)FLORES GONZALEZ, Jose Antonio 
 

(57) Abstract : 

ABSTRACT DEVICE FOR CONTROLLING THE STEERED WHEELS OF A DUAL-CONTROL VEHICLE, ADAPTABLE TO 

RIGHT-HAND DRIVE AND TO LEFT-HAND DRIVE A device (DC) controls the steered wheels of a vehicle and comprises: - a 

first steering wheel (V1) attached to a first steering column (CD1) comprising an end fitted with a first cardan-joint part (PC1), - a 

second steering wheel (V2) attached to a second steering column (CD2) comprising an end fitted with a first cardan-joint part (PC1), - 

coupling means indirectly coupling together the first (V1) and second (V2) steering wheels, and - a steering rod (BAD) comprising a 

first end (EB1), fitted with a second cardan-joint part (PC2) that can be attached indifferently to the first cardan-joint part (PC1) of the 

first (CD1) or second (CD2) steering column according to whether the vehicle is configured for left-hand drive or right-hand drive, 

and a second end (EB2), able to be coupled indirectly to the steered wheels.[FIGURE 2] 
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(54) Title of the invention : XANTHAN LYASE VARIANTS AND POLYNUCLEOTIDES ENCODING SAME 
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(31) Priority Document No  :201641028779  
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   10)AGARWAL, Shilpi (Deceased) 
 

(57) Abstract : 

The present invention relates to xanthan lyase variants and methods for obtaining xanthan lyase variants. The present invention also 

relates to polynucleotides encoding the variants; nucleic acid constructs vectors and host cells comprising the polynucleotides; and 

methods of using the variants. 
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(54) Title of the invention : GH9 ENDOGLUCANASE VARIANTS AND POLYNUCLEOTIDES ENCODING SAME 
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(57) Abstract : 

The present invention relates to endoglucanase variants and methods for obtaining endoglucanase variants. The present invention also 

relates to polynucleotides encoding the variants; nucleic acid constructs vectors and host cells comprising the polynucleotides; and 

methods of using the variants. 
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(57) Abstract : 

In aspects of multiple-device media swap a mobile device in a video content viewing system displays first video content on an 

integrated display of the device and receives second video content without displaying the second video content. The mobile device 

continues to receive the second video content without displaying the second video content while the first video content is received and 

presented. The mobile device can initiate an instruction to swap from displaying the first video content to displaying the second video 

content on the integrated display of the mobile device. The instruction also initiates another device of the video content viewing 

system that is receiving both the first and second video content to swap from displaying the second video content to displaying the 

first video content. 
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(57) Abstract : 

The invention is concerned with a monitoring device method and computer program product for monitoring a transformer comprising 

a tap changer. The transformer has at least two magnetically coupled windings and a tap changer comprising impedance elements and 

a changeover switch configured to gradually pass the impedance elements when changing between two tap changer positions during a 

tap change operation. The method is performed in the monitoring device and comprises: obtaining (50) waveforms of measured power 

transmission properties recorded at the first and second transformer sides processing (52 54 56) the recorded waveforms for obtaining 

at least one waveform (Ploss) representing a tap change operation and extracting (56 60) information indicative of the performance of 

the tap change from the at least one waveform that represents the tap change operation. 

  

 

No. of Pages : 28 No. of Claims : 15 



The Patent Office Journal No. 19/2019 Dated 10/05/2019                                    19854 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201947011018 A 

(19) INDIA  

(22) Date of filing of Application :21/03/2019 (43) Publication Date : 10/05/2019 

  

(54) Title of the invention : METHOD OF REGENERATING A DENOX CATALYST 
 

  

(51) International classification  :B01D53/86B01J38/06B01D53/96  

(31) Priority Document No  :62/399,552  

(32) Priority Date  :26/09/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/EP2017/074241  

:25/09/2017 

(87) International Publication 

No  
:WO 2018/055165  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHELL INTERNATIONALE RESEARCH 

MAATSCHAPPIJ B.V.  
      Address of Applicant :30, Carel van Bylandtlaan, The Hague, 

2596 HR Netherlands 

(72)Name of Inventor : 

   1)ZHANG, Wenzhong 

   2)BAKKER, Geert, Marten  

   3)LEE, Steven, Russell 
 

(57) Abstract : 

The invention provides a method for regenerating a deNOX catalyst comprising contacting the catalyst with steam at a temperature in 

the range of from 250 to 390 °C. The invention further provides a method of reducing the amount of nitrogen oxide components in a 

process gas stream comprising: a) contacting the process gas with a deNOX catalyst which results in the conversion of nitrogen oxide 

components as well as a decline in the NOX conversion over the deNOX catalyst; and b) regenerating the deNOX catalyst to improve 

the NOX conversion by contacting the deNOX catalyst with steam at a temperature in the range of from 250 to 390 °C. 
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(57) Abstract : 

ABSTRACT LUMINAIRE WITH LIGHT GUIDE Disclosed is a luminaire (1) comprising a circular light guide (10), the light guide 

comprising an edge portion (11) in between a first major surface (15) and a second major surface (17), at least part (16) of the first 

major surface guide tapering in a direction away from said edge portion; a plurality of solid state lighting elements (40) arranged along 

said edge portion; and a plurality of outcoupling elements (30) arranged in a pattern on the second major surface of the circular light 

guide. The luminaire (1) may further include a controller (50) for individually controlling the solid state lighting elements (40) such as 

to configure the luminous output, e.g. the beam profile, of the luminaire. Fig. 1 
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(57) Abstract : 

A time-series data processing device (10) is provided with: a convex type data extraction unit (2) which extracts sets of convex type 

data from time-series data (1) which is a sequence of values observed sequentially over time wherein each set of convex type data 

comprises a rising leg in which observed values increase with time and a falling leg in which observed values decrease with time; an 

occurrence pattern definition unit (3) which defines a convex type data occurrence pattern for the time-series data (1); and an 

occurrence pattern detection unit (4) which detects as a segment (5) one or more sets of convex type data matching the occurrence 

pattern defined by the occurrence pattern definition unit (3) from among the sets of convex type data extracted by the convex type data 

extraction unit (2). 
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(57) Abstract : 

The present invention relates to an ultrasound diagnosis apparatus (10) in particular for analyzing a fetus (62). An ultrasound data 

interface (66) is configured to receive 3D (three dimensional) ultrasound data from an object (12). The ultrasound diagnosis apparatus 

further comprises a measurement unit (70) for measuring anatomical structures of the object based on the segmentation data and a 

calculation unit (72) configured to calculate at least one biometric parameter based on the 3D ultrasound data. 
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   5)SATOU, Yuusuke 
 

(57) Abstract : 

ABSTRACT CONTROL METHOD AND CONTROL DEVICE FOR HYBRID VEHICLE To prevent a continuous teeth striking 

noise generated in a gear train when an engine is in a rotating state. The engine (1) and a second motor/generator (3) are directly 

connected via a gear train (46) comprising a plurality of gears (46a, 46b, 46c) that are engaged with each other. In this control method 

for a series hybrid vehicle, when the engine (1) is in the rotating state a prescribed torque is continuously applied to the second 

motor/generator (3) such that a transmission torque of the gear train (46) does not continuously fluctuate above and below zero torque. 

The prescribed torque continuously applied to the second motor/generator (3) is a negative torque value during a power generation 

operation in which the second motor/generator (3) is rotated by the engine (1) and is a positive torque value during a motoring 

operation in which the engine (1) is rotated by the second motor/generator (3). [FIG. 4] 
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(57) Abstract : 

ABSTRACT OPTICAL FIBER RIBBON, OPTICAL FIBER CABLE, AND METHOD OF MANUFACTURING OPTICAL FIBER 

RIBBON An optical fiber ribbon is obtained by connecting a plurality of optical fiber colored core wires to each other with a 

connector formed of a UV curable resin.  Each of the optical fiber colored core wires includes: a bare optical fiber; a primary layer 

formed of a UV curable resin covering the bare optical fiber; a secondary layer formed of a UV curable resin covering the primary 

layer; and a colored layer disposed outside the secondary layer and formed of a colored UV curable resin.  The primary layer has a 

YoungÊs modulus of 75% or more with respect to a saturated YoungÊs modulus of the primary layer. FIG. 1 
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(57) Abstract : 

Proposed is a process for removal of sulfur from a hydrogen-rich gas comprising a content of organosulfur compounds and optionally 

oxygen, in which organosulfur compounds are converted into hydrogen sulfide under the action of a catalyst and the catalyst 

employed is a noble metal catalyst. Through the use of the noble metal catalyst oxygen may be converted into water simultaneously 

with the reduction of the organosulfur compounds. In addition, the oxygen reduction can provide the energy required for heating the 

catalyst. Also proposed is an apparatus for performing a corresponding process. 
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(57) Abstract : 

The invention relates to an atomiser, in particular inhaler, for atomising a liquid active agent to form an aerosol, having an active agent 

reservoir (1), an atomising nozzle (2) and a pump arrangement (3), wherein a suction side (4) of the pump arrangement (3) opens out 

into the active agent reservoir (1) and pressure side (5) of the pump arrangement (3) into the atomising nozzle (2), and wherein the 

pump arrangement (2) has a piston (7) which can be adjusted in a cylinder (6) in the axial direction (x) of the cylinder, characterised in 

that the piston (7) proportionately abuts on an inner wall (9) of the cylinder (6) in a positive fitting manner along its outer periphery 

(8), and a gap (10) is proportionately formed between the inner wall (9) of the cylinder (6) and the piston (7), wherein the piston (7) is 

rotatably mounted in the cylinder (6) about its longitudinal axis (x) and can be adjusted between a suction position, in which a pump 

chamber (11) of the pump arrangement (3) is connected to the suction side (4) via the gap (10), and a pump position, in which the 

piston (7) seals the suction side (4). Furthermore, a corresponding method is described. [FIGURE 3] 
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   9)JAIN, Nitin  
 

(57) Abstract : 

In some example implementations there may be provided methods for beamforming calibration of active electronically steered arrays 

(AESA). In some implementations one or more adders may generate a phase offset by adding phase calibration data from non-volatile 

memory and phase command data from static memory and/or generate a gain offset by adding gain calibration data from the non-

volatile memory and gain command data from the static memory. Further a phase-shift circuit can modify based on the phase offset a 

phase of a first output signal and an amplitude gain circuit can modify based on the gain offset an amplitude of the first output signal. 

In accordance with these implementations the modified phase of the first output signal and the modified amplitude of the first output 

signal are provided to enable pre- calibration of the first output signal and/or a first antenna. Related systems methods and articles of 

manufacture are also described. 
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(57) Abstract : 

The invention provides a process for preparing a methane oxidation catalyst a methane oxidation catalyst thus prepared and a method 

of oxidizing methane. 
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(57) Abstract : 

There is provided mechanisms for quality of service differentiation between network slices. A method is performed by a prioritization 

entity. The method comprises obtaining relative priority values for the network slices from a network entity. The method comprises 

providing an access network entity with a relative priority value for a protocol data unit (PDU) flow as given by the relative priority 

value for the network slice used by that PDU flow, thereby causing differentiation of the quality of service for the network slices. (Fig. 

4) 
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(57) Abstract : 

Disclosed are a method and apparatus for realizing communication between a web page and a native application and an electronic 

device. The method comprises: receiving a first response returned by a web server based on a web page access request issued by a user 

(S101); collectively selecting a port number from registered ports and issuing an access request carrying the port number to a native 

server on a native terminal when the first response contains the name download link and version information of an application (S102); 

determining whether a native application in a second response and the application in the first response are the same according to the 

name when the second response returned by the native server is received and the second response carrying the name and version 

information of the native application (S103); and if the applications are the same adjusting an operation prompt of the download link 

of the application according to the version information of the native application and the version information of the application in the 

process of rendering the web page based on the first response (S104). Communication between a web page and a native application is 

realized thereby improving user experience. 
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(57) Abstract : 

This robot control device is provided with: a storage unit (21) that stores relations between a plurality of first component incomplete 

assembling states acquired in advance by reinforcement learning and optimal behaviors of a robot (1) that provide the highest rewards 

to the respective incomplete assembling states; a force detector (15) that detects the first component incomplete assembling state; and 

a normal control unit (24) that specifies on the basis of the relations stored in the storage unit (21) the optimal behavior of the robot (1) 

corresponding to the incomplete assembling state detected by the force detector (15) and controls a servo motor (13) in accordance 

with the optimal behavior. According to the present invention when reinforcement learning is used even if there is a misalignment etc. 

between the first component and a second component the first component can be easily assembled with the second component by 

driving of a hand of the robot. Fig 1. 
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(57) Abstract : 

The present disclosure relates to synthesis of heparin which may be bioequivalent to porcine USP Heparin Sodium. The synthesis may 

involve three intermediates starting from heparosan. 
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(57) Abstract : 

Systems, methods, apparatuses, and software for network messaging systems in computing environments are provided herein. In one 

example, a networked messaging system is provided that receives a message initiated by a sender for transfer to a recipient over the 

networked messaging service and identifies a handling process for the message that includes timeshifted delivery to the recipient. The 

networked messaging system determines a time delay to produce the timeshifted delivery to the recipient and transfers the message for 

delivery to the recipient in accordance with the time delay. 
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(57) Abstract : 

The invention concerns a method for feeding an optical cored wire into a molten metal bath and an immersion system and an 

immersion nozzle to carry out the method. The optical cored wire (6) is decoiled a feeding and straightening device (4) with a plurality 

of rollers (20 21) conducts feeding of the optical cored wire (6) in a feeding direction towards the metal bath (11) as well as a first 

straightening of the optical cored wire (6) and subsequently a separated further plurality of non-motor driven nozzle straighteners (13) 

arranged between the feeding and straightening device (4) and the metal bath (11) conducts a second straightening of the optical cored 

wire (6). Very high precision of temperature measurement can thereby be achieved. 
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(57) Abstract : 

The present invention provides misassembly prevention structures for internal combustion engines such that misassembly of 

components for different models of internal combustion engines is prevented. The misassembly prevention structures for internal 

combustion engines are configured such that: one component 2 among components of a first internal combustion engine 1 that would 

mutually contact each other is formed such that a portion of a peripheral wall 2A having a mating surface 2f as an end face extends 

outward as an interfering part 2P that vertically protrudes beyond the mating surface 2f whereas the portion of the other component 3 

that would face the interfering part 2P of the one component 2 does not have an interference-receiving part that would abut therewith; 

meanwhile the other component 103 among the components of a second internal combustion engine 101 different from the first 

internal combustion engine 1 that would mutually contact each other is formed so that the portion thereof that would face the 

interfering part 2P of the one component 2 of the first internal combustion engine 1 has an interference-receiving part 103Q that would 

abut therewith. 
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(57) Abstract : 

Methods systems and devices for wireless communication are described. Synchronization signals may be transmitted using a set of 

phase offsets over different component carriers or using a single component carrier for each antenna port. For example a base station 

may identify a set of synchronization signals (e.g. a set of primary synchronization signals (PSSs)) to be transmitted over one or 

multiple component carriers. In some cases each PSS may be associated with a different component carrier and the base station may 

apply a different phase offset to each PSS when transmitting the set of PSSs on the component carriers. In some examples the base 

station may transmit the PSSs on the component carriers using a different antenna port for each component carrier. 
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(57) Abstract : 

An apparatus includes a body, a first tank and a second tank. The body includes a front side, a back side, a top side and a bottom 

side. The body also includes a first fluid output, a first air passage, a second air passage, and a third air passage. A nozzle is removably 

attached to the front side of the body. The nozzle includes a fourth air passage proximate the bottom side of the body and a fifth air 

passage proximate the top side of the body. The fifth air passage is communicatively coupled with the fourth air passage. The nozzle is 

attached to the body such that the first air passage and the fifth air passage are substantially aligned. The apparatus also includes a 

handle coupled with the body, a vacuum motor, a fluid pump and a controller configured to activate the fluid pump and/or the vacuum 

motor. 
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(57) Abstract : 

Provided is a mobile information terminal that allows a high-performance camera to be directed in any arbitrary direction relative to 

the terminal body and that allows photographing to be performed in a free position while allowing for the viewing of a camera 

viewpoint image. An information processing terminal 1 comprises: a camera 21 serving as an image capture unit for capturing an 

image of a subject; a body part 11 having a front surface 11a which is a predetermined surface on which a display unit 13 for 

displaying a captured image including the subject captured by the image capture unit is disposed; and a coupling part 12 that directly 

or indirectly couples the image capture unit relatively rotatably to the body part 11 via a plurality of rotation axes including a pivot 

axis Z1 that is a first rotation axis for changing an angle formed by an optical axis direction of the image capture unit and the normal 

direction to the display unit 13 and a pivot axis Z3 that is a second rotation axis in a direction different from the first rotation axis. Fig 

3. 
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(57) Abstract : 

A motor drive device (12) equipped with a waveform generation unit (10) that generates a rectangular wave having a conduction angle 

of 120 degrees or less or a waveform equivalent thereto by means of PWM and a drive unit (11) that outputs a drive signal with the 

waveform generated by the waveform generation unit (10) to start driving of a brushless DC motor (5). Fig 1. 
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(57) Abstract : 

Systems, methods, and non-transitory computer-readable media can obtain data describing at least one content item from a social 

networking system. A customized set of reaction options to be provided with the content item can be determined. The customized set 

of reaction options include a plurality of different options for expressing at least one reaction toward the content item, wherein each 

reaction is associated with at least a corresponding icon. Both (i) the content item and (ii) at least a portion of the customized set of 

reaction options are presented through a display interface. FIG. 1 
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(57) Abstract : 

A voltage-mode transmitter includes a calibration circuit having a replica circuit. By adjusting a feedback voltage driving a gate of a 

replica transistor in the replica circuit so that an impedance of the replica circuit matches an impedance of a variable resistor the 

calibration circuit calibrates an output impedance of a single slice driver. 
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(54) Title of the invention : SWITCH AND METHOD FOR DISCONNECTING A SWITCH 
 

  

(51) International classification  :H01H33/40  

(31) Priority Document No  :10 2016 115 912.3  

(32) Priority Date  :26/08/2016 
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      Address of Applicant :Brown Boveri Strasse 6 5400 Baden 

Switzerland 

(72)Name of Inventor : 

   1)PETERS, Hauke 

   2)SCHALBER, Horst 

   3)MANN, Michael 

   4)UHL, Ralph  
 

(57) Abstract : 

The switch (100) comprises a housing (105) a first contact arrangement (110) having a first commutation contact element (112) and a 

first contact (114) a second contact arrangement (120) having a second commutation contact element (122) and a second contact (124) 

and also a nominal contact arrangement (117 115 124). The first commutation contact element (112) and the second commutation 

contact element (122) form a snap-action connection with one another in the closed position of the commutation contact element. 

When the switch (100) is closed a distance between the first contact (114) and the second contact (124) is smaller than a distance 

between the first commutation contact element (112) and the second commutation contact element (122) in the direction of the axis 

(A). Fig 1. 
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(54) Title of the invention : BISPECIFIC TRIVALENT ANTIBODIES BINDING TO CLAUDIN6 OR CLAUDIN18.2 AND CD3 

FOR TREATMENT OF CLAUDIN EXPRESSING CANCER DISEASES 
 

  

(51) International 

classification  
:C07K16/28A61K39/395A61P35/00  

(31) Priority Document No  :PCT/EP2016/072688  

(32) Priority Date  :23/09/2016 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2017/073773  

:20/09/2017 

(87) International Publication 
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:WO 2018/054973  
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        Filing Date 
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(71)Name of Applicant :  

   1)BIONTECH AG  
      Address of Applicant :An der Goldgrube 12, 55131, Mainz, 

Germany. Germany 

   2)ASTELLAS PHARMA INC.  
(72)Name of Inventor : 

   1)SAHIN, Ugur 

   2)STADLER, Christiane 

   3)FISCHER, Leyla 

   4)JENDRETZKI, Arne  

   5)TRECI, ïzlem 

   6)LE GALL, Fabrice  

   7)KREUZBERG, Maria  
 

(57) Abstract : 

The present disclosure provides binding agents comprising at least three binding domains wherein a first binding domain binds to a T 

cell-specific antigen and a second binding domain and a third binding domain bind to a claudin and methods of using these binding 

agents or nucleic acids encoding therefor for treating cancer. 
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(54) Title of the invention : NEURAL NETWORK FOR EYE IMAGE SEGMENTATION AND IMAGE QUALITY ESTIMATION 
 

  

(51) International classification  :A61B3/00A61B3/10A61B3/113  

(31) Priority Document No  :2016138608  

(32) Priority Date  :29/09/2016 

(33) Name of priority country  :Russia 
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(71)Name of Applicant :  

   1)MAGIC LEAP, INC.  
      Address of Applicant :7500 W. Sunrise Blvd., Plantation, FL 

33322, USA. U.S.A. 

(72)Name of Inventor : 

   1)SPIZHEVOY, Alexey 

   2)KAEHLER, Adrian  

   3)BADRINARAYANAN, Vijay  
 

(57) Abstract : 

Systems and methods for eye image segmentation and image quality estimation are disclosed. In one aspect, after receiving an eye 

image, a device such as an augmented reality device can process the eye image using a convolutional neural network with a merged 

architecture to generate both a segmented eye image and a quality estimation of the eye image. The segmented eye image can include 

a background region, a sclera region, an iris region, or a pupil region. In another aspect, a convolutional neural network with a merged 

architecture can be trained for eye image segmentation and image quality estimation. In yet another aspect, the device can use the 

segmented eye image to determine eye contours such as a pupil contour and an iris contour. The device can use the eye contours to 

create a polar image of the iris region for computing an iris code or biometric authentication. 
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(54) Title of the invention : NEGATIVE PHOTOSENSITIVE RESIN COMPOSITION CURED FILM ELEMENT PROVIDED 

WITH CURED FILM DISPLAY DEVICE PROVIDED WITH CURED FILM AND METHOD FOR PRODUCING SAME 
 

  

(51) International 

classification  
:G03F7/037C08F20/28G02F1/1335  

(31) Priority Document No  :2016-193153  

(32) Priority Date  :30/09/2016 
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(71)Name of Applicant :  

   1)TORAY INDUSTRIES, INC.  
      Address of Applicant :1-1, Nihonbashi-Muromachi 2-chome, 

Chuo-ku, Tokyo 103-8666 Japan 

(72)Name of Inventor : 

   1)TANIGAKI, Yugo  

   2)ISHIKAWA, Akihiro  

   3)MIYOSHI, Kazuto  
 

(57) Abstract : 

Provided is a negative photosensitive resin composition which is highly sensitive and suppresses the formation of a development 

residue due to a pigment and which enables the achievement of a cured film having excellent heat resistance and light blocking 

properties. A negative photosensitive resin composition which contains (A) an alkali-soluble resin (B) a radically polymerizable 

compound (C1) a photopolymerization initiator and (D1) a pigment and which is configured such that: the radically polymerizable 

compound (B) contains (B1) a flexible chain-containing radically polymerizable compound; the flexible chain-containing radically 

polymerizable compound (B1) contains a compound having (I) a structure derived from a compound that has at least three hydroxy 

groups in each molecule (II) at least three ethylenically unsaturated double bond groups and (III) at least one aliphatic chain; the 

average molecular weight of the aliphatic chain is 40-500; and the content ratio of the pigment (D1) is 5-70% by mass in the total solid 

content. 
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(54) Title of the invention : CONTINUOUS CASTING METHOD 
 

  

(51) International 
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:B22D11/115B22D11/00B22D11/10  

(31) Priority Document No  :NA 
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(33) Name of priority country  :NA 

(86) International 

Application No 

        Filing Date 

:PCT/JP2016/077415  
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   1)NISSHIN STEEL CO., LTD.  
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(72)Name of Inventor : 

   1)EHARA Yasuhiro  

   2)SAITO Shun 

   3)MORITA Kazunari  

   4)MORIKAWA Hiroshi  
 

(57) Abstract : 

[Problem] To provide continuous casting technology with which it is possible to reliably and remarkably reduce surface defects in a 

cold-rolled steel plate caused by the inclusion of foreign matter in a solidifying shell. [Solution] A continuous casting method wherein 

molten steel is discharged into a mold from discharge holes 31 in an immersion nozzle 30 under conditions (A) and (B) and 

electromagnetic stirring (EMS) is performed such that longitudinal-direction flows in mutually opposite directions are generated on 

both long sides at least in a depth region of the molten steel where the solidifying shell thickness at a center position in the 

longitudinal direction is 5-10 mm. (A) A discharge extension line 52 from the immersion nozzle discharge holes 31 crosses the surface 

41 of the molten steel in the mold at a point P and the position of the point P satisfies the equation 0.15 = M/W = 0.45. (B) The 

equation 0 = L - 0.17Vi = 350 is satisfied where L is in units of mm and Vi is the discharge rate (mm/s) of the molten steel at an outlet 

opening 32. Fig 2. 
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(54) Title of the invention : METHOD AND APPARATUS FOR USE WITH A RADIO DISTRIBUTED ANTENNA SYSTEM 

HAVING A CONTROL CHANNEL REFERENCE SIGNAL 
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(32) Priority Date  :15/09/2016 
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      Address of Applicant :675 W. Peachtree Street, Suite 4000, 

Atlanta, Georgia - 30308. U.S.A. 

(72)Name of Inventor : 

   1)GERSZBERG, Irwin  
 

(57) Abstract : 

Aspects of the subject disclosure may include, for example, a base station interface configured to receive a modulated signal in a first 

spectral segment directed to a mobile communication device, wherein the modulated signal conforms to a wireless signaling protocol. 

A transceiver is configured to: convert the modulated signal in the first spectral segment to the first modulated signal in a second 

spectral segment based on a signal processing of the modulated signal and without modifying the wireless signaling protocol of the 

modulated signal, wherein the second spectral segment is outside the first spectral segment; generate fault mitigation messaging in a 

control channel; and transmit the modulated signal in the second spectral segment and the control channel to another network device 

of the distributed antenna system. [Figure 18A and 20A] 
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(54) Title of the invention : PROCESS FOR THE PRODUCTION OF A POLYMER USING A COMPOUND COMPRISING AT 

LEAST 2 UNSATURATED CARBON-CARBON BONDS 
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(31) Priority Document No  :16187196.7  
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   1)YOUSSEF, Ahmed, Abouelfetouh 

   2)LOWRY, Vern  

   3)FERRARIS, Dane 
 

(57) Abstract : 

The present invention relates to a process for the production of a polymer using a compound comprising at least 2 unsaturated carbon-

carbon bonds wherein the process comprises a polymerisation section and a purification section wherein the product from the 

polymerisation section is subjected in the purification section to a sequence of purification steps comprising: · removal of the vapour 

phase from the product from the polymerisation section by means of flash separation to obtain a first vapour phase and a 

polymerisation product; · subjecting the first vapour phase to a compression and condensation treatment to obtain a second vapour 

phase and a condensed monomer phase; wherein the purification steps are conducted in this order. Such process allows for the optimal 

utilisation of raw materials in the polymerisation process. 
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(54) Title of the invention : SYSTEMS AND METHODS FOR DISPENSING AN INSECTICIDE VIA UNMANNED VEHICLES 

TO DEFEND A CROP-CONTAINING AREA AGAINST PESTS 
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   8)O'BRIEN, John J. 

   9)SIMON, John F. 
 

(57) Abstract : 

In some embodiments methods and systems of dispensing an insecticide to defend a crop-containing area against crop-damaging pests 

include an unmanned vehicle having a sensor that detects a crop-damaging pest in the crop-containing area and captures pest detection 

data and an insecticide output device including at least one insecticide directed at the pest. The unmanned vehicle transmits the 

captured pest detection data via the network to the computing device and in response to receipt of the captured pest detection data via 

the network from the unmanned vehicle the computing device accesses an electronic database to determine an identity of the at least 

one pest. Based on the determined identity of the crop-damaging pest the computing device transmits a control signal to the unmanned 

vehicle to cause the insecticide output device of the unmanned vehicle to dispense one or more insecticides specific to the identified 

crop-damaging pest. 
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   1)TANEV, Peter, Tanev 

   2)SOORHOLTZ, Mario  
 

(57) Abstract : 

The invention provides a process for preparing a methane oxidation catalyst comprising a mechanochemical treatment a methane 

oxidation catalyst thus prepared and a method of oxidizing methane. 
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   2)HĕEG, Jesper 

   3)LEHMANN MADSEN, Kristian  
 

(57) Abstract : 

A method of mounting flow-altering devices on a wind turbine blade, mounting device and flow-altering device is disclosed, the flow-

altering devices being of the type having a base comprising an inner side for attaching onto a surface of the wind turbine blade, and an 

outer side with one or more flow-altering device parts protruding from the base. The method comprises providing a mounting device 

with a mounting panel supporting one or more flow-altering devices, the one or more flow-altering devices including a first flow-

altering device; arranging the mounting panel on an area of application on the surface of the wind turbine blade with an adhesive 

material between the inner side of the first flow-altering device and the surface of the wind turbine blade, and with a seal between the 

mounting panel and the surface to form a cavity between the mounting panel and the surface of the wind turbine blade; applying a 

negative pressure in the cavity; releasing the negative pressure in the cavity; and removing the mounting panel from the area of 

application on the surface of the wind turbine blade. 
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(54) Title of the invention : BEAM REFINEMENT REFERENCE SIGNAL ENHANCEMENT FOR HIGHER MOBILITY 
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   10)RADULESCU, Andrei, Dragos 

   11)LI, Junyi  
 

(57) Abstract : 

Methods, systems, and devices for wireless communication are described. A base station may transmit, using a first base station beam, 

a first message to a user equipment (UE). The first message may include a pre-grant communication and a plurality of downlink beam 

refinement reference signals (D-BRRSs). The base station may receive a second message from the UE in response to the first message. 

The second message may include a pre-grant acknowledgement and a plurality of uplink beam refinement reference signals (U-

BRRSs). The base station may transmit, using a second base station beam, a third message to the UE. A width of the second base 

station beam may be less than a width of the first base station beam. 
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   2)GAAL, Peter 
 

(57) Abstract : 

Certain aspects of the present disclosure generally relate to techniques for determining presence of narrowband reference signals 

(NRSs) in non-anchor physical resource blocks (PRBs). An exemplary method that may be performed by a user equipment (UE) 

includes deciding that a paging occasion (PO) a RAR transmission or a SC-PTM transmission will occur or has occurred determining 

occurrence of a narrowband reference signal (NRS) in a non-anchor resource block (RB) based on at least one of: the decision one or 

more narrowband transmission parameters or presence of one or more other transmissions in a same RB as the PO the RAR 

transmission or the SC-PTM transmission; and processing the NRS. Other aspects embodiments and features are also claimed and 

described. 
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(57) Abstract : 

Certain aspects of the present disclosure generally relate to wireless communications. In some aspects a wireless communication 

device may configure a wireless communication structure to include at least a data portion and a common uplink portion wherein the 

common uplink portion includes a first symbol and a second symbol wherein the first symbol precedes the second symbol. The 

wireless communication device may map at least a portion of one or more reference signals or an uplink payload to at least one of the 

first symbol or the second symbol. 
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(57) Abstract : 

Provided is a modified polyolefin resin which exhibits excellent adhesion to a nonpolar substrate such as a polyolefin substrate while 

having excellent stability in an alcohol solvent. With respect to this modified polyolefin resin a polymer (A) described below is 

grafted to a resin (B) described below. Polymer (A): a polymer which contains one or more constituent units selected from the group 

consisting of constituent units derived from a-unsaturated carboxylic acids and constituent units derived from derivatives of a-

unsaturated carboxylic acids and which has a hydroxyl number of from 10 mgKOH/g to 200 mgKOH/g (inclusive) Resin (B): a 

polyolefin resin or a modified product thereof 
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(57) Abstract : 

The present invention is directed to selected comb polymers comprising specified amounts of macromonomer and alkyl acrylates their 

preparation lubricant compositions comprising such comb polymers and their use for reducing Noack evaporation losses of lubricant 

compositions especially of engine oil compositions. 
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(57) Abstract : 

The present invention relates to a bacterial cell with texturizing property starter cultures comprising the cell and dairy products 

manufactured using the bacterial cell. 
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(72)Name of Inventor :  

   1)WANG, Xiaoyi 
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(57) Abstract : 

A user equipment can be configured to decompose a multiple input multiple output (MIMO) channel into multiple domains measure 

the channel state information reference signal (CSI-RS) for each domain and select a feedback format for transmission to network 

node based on the measurements and a list of feedback formats. The network node can use the feedback to determine transmission 

parameters to be transmitted to the user equipment. 
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(57) Abstract : 

Systems apparatuses and methods are provided herein for unmanned flight optimization. A system for unmanned flight optimization 

comprises a flight system configured to provide locomotion to an unmanned aerial vehicle a sensor system on the unmanned aerial 

vehicle and a control circuit coupled to the flight system and the sensor system. The control circuit being configured to: retrieve a task 

profile for a task assigned to the unmanned aerial vehicle detect condition parameters of the unmanned aerial vehicle based on the 

sensor system determine whether to station the unmanned aerial vehicle based on the task profile and the condition parameters and 

deactivate the flight system of the unmanned aerial vehicle while the unmanned aerial vehicle performs the task. 
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(57) Abstract : 

[0001] The  disclosed  subject  matter  relates  to  facilitating  uplink communication waveform selection in wireless communication 

systems, and more particularly Fifth Generation (5G) wireless communication systems. In one or more embodiments, a system is 

provided comprising a processor and a memory that stores executable instructions that, when executed by the processor, facilitate 

performance of operations. These operations can comprise facilitating establishing a wireless communication link between a first 

device and a second network device of a wireless communication network, and determining a waveform filtering protocol for 

application by the first device in association with performance of uplink data transmissions from the first device to the second network 

device. FIG-3 
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(57) Abstract : 

The present invention provides a spunbonded nonwoven fabric that: has a smooth surface; is highly unlikely to cause a widthwise curl 

due to a difference between the states of front and back surfaces; has a superior film forming property of not allowing at the time of 

casting of a resin solution a bleed-through of the resin solution due to excessive permeation a peel-off of a film material or any other 

defect such as nonuniform film or pin hole due to fluffing etc. of a base; and further exhibits film-adhesiveness that is strong enough 

to prevent the film material from peeling off after film formation. 
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(57) Abstract : 

Provided is an anti-conglutination material that has an operability that allows reliable attachment thereof to biological tissue and in 

which tissue adhesiveness and biodegradability are improved. The anti-conglutination material has a water-soluble support layer that 

contains a water-soluble polymer and that has a thickness of 1-1000 µm and an anti-conglutination layer that contains a biodegradable 

polymer and that has a thickness of 1-1000 µm wherein the biodegradable polymer has a structure in which a branched polyalkylene 

glycol having three to eight terminal hydroxyl groups per molecule and a polyhydroxyalkanoic acid are bonded and the proportion of 

the mass of the branched polyalkylene glycol relative to the total mass is 1-30%. 
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(57) Abstract : 

Presented herein in certain embodiments are compositions comprising monoclonal binding agents that specifically bind to the 

extracellular domain of cMET and uses thereof. 
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(57) Abstract : 

The present invention provides: a spunbonded nonwoven fabric which at the time of casting thereon a resin solution does not allow a 

bleed-through of the resin solution due to excessive permeation a peel-off of a film material or any other defect such as nonuniform 

film or pin hole due to fluffing etc. of a base and which further exhibits film-adhesiveness that is strong enough to prevent the film 

material from peeling off after film formation; and a production method therefor. The spunbonded nonwoven fabric according to the 

present invention comprises thermoplastic fibers which each: are composite-type fibers formed by disposing around a high-melting 

polymer a low-melting polymer having a melting point lower by 10-140°C than that of the high-melting polymer; have non-pressed 

portions having an apparent density of 0.20-0.60 g/cm3; have a fiber flatness a/b of 1.5-5 when the length of a long axis of the cross-

section of the non-pressed portion is a and the length of a short axis thereof is b; and have a ventilation rate that satisfies formula 1. 

[Ventilation rate (cc/cm2·sec)] = 520ðexp(-0.0236ð[basis weight (g/m2)] - 2.85ð[apparent density (g/cm3)]) ··· [formula 1] 
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(57) Abstract : 

In aspects of reverse casting from a first screen device to a second screen device a mobile device implemented as the second screen 

device can determine that it is proximate in location to the first screen device such as a television device based on both the mobile 

device and the television device being connected to a local network. The mobile device and the television device can be automatically 

associated to enable data being synchronized between the two devices based on determining that the devices are proximate in location. 

The television device displays video content prior to the two devices being associated. The mobile device can then receive contextual 

information that corresponds to the video content being displayed on the television device. The contextual information can be 

determined by an automated analysis of the video content at a video content service as the video content is distributed to the television 

device. 
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(57) Abstract : 

Systems and methods for performing power control of a physical channel in a communication system are provided. In one exemplary 

embodiment, a method in a wireless device of performing power control of a physical channel in a wireless communication system 

may include determining a transmission power for a transmission on the physical channel according to a power control loop. Further, 

the loop may specify the transmission power based on at least one parameter. Also, a value of the at least one parameter may be 

dependent on which of different transmission time interval (TTI) lengths defined as usable on the physical channel is selected for the 

transmission on the physical channel. [FIGURE 1] 
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(57) Abstract : 

A move hint for selecting and moving content is provided. When content is selected, a move option is displayed in a context menu. A 

user can select the move option to move the selected content to another location in the same document or in a different document. 

Selecting the move option removes the selected content, and a move hint is displayed at the location where the content was removed. 

The move hint provides a visual clue of what is removed from the content. To insert the removed content, the user is enabled to select 

an insertion point and then select the move hint. On placement of the insertion point, the move hint is available to give the user a 

visual clue as to what will be moved to that location. Responsive to the selection of the move hint, the removed content is inserted into 

the document at the insertion point. 
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(57) Abstract : 

The invention relates to a method for monitoring a screw centrifuge, in particular a solid-bowl or a screen-type screw centrifuge, 

comprising the following steps:  a) making available the screw centrifuge and processing a product with the screw centrifuge, wherein 

solids which are conveyed out of the drum (1) with the screw (2) are removed from the product,  b) determining a current angular 

speed and determining an average angular speed of the transmission input shaft (11) for the screw (2) over time,  c) evaluating the 

measurements from step b), and  d) outputting a warning signal and/or changing one or more operating parameters of the screw 

centrifuge if dynamic changes in the angular speed are detected during the evaluation in step c) . FIGURE 1A 
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(57) Abstract : 

[0001] Establishment of integrated links comprising integrated wireless backhaul communications links and access communications 

links is facilitated by transmitting multiplexed sync signals to enable synchronization between the relay transmission point devices, 

and using a random access channel procedure to complete the establishment. The integrated wireless backhaul communications links 

and access communications links can be maintained by measuring channel characteristics of the backhaul communications links using 

a measurement reference signal. FIG-1 
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(57) Abstract : 

Split synchronization signal configuration for unified synchronization channels and techniques for indicating communication block 

boundaries in wireless communication systems that use a unified synchronization signal configuration that may be used in different 

communication modes are described. 
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(57) Abstract : 

Techniques for input based on interactions with a physical hinge are described. Generally a new class of interactions involves user 

manipulation of a physical hinge in order to provide input to a computing device. These hinge-based interactions provide input to a 

computing system that can be leveraged to initiate one or more system-level commands or operations initiate transitions between 

discrete views of content interact with content displayed via one or more display devices and so on. In an example a sequence of two 

or more consecutive hinge angle changes is recognized as a hinge gesture to perform a particular operation such as a transition 

between a single-tasking state and a multitasking state. 
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(57) Abstract : 

A semi-complete secure data container is associated with a unique identifier by a requesting entity but is void of data. The data 

container and a request to add data to the container are combined into a message that is sent to a client. Upon receipt of the request the 

client need not do anything to create a secure environment by which to protect the data. The secure environment or data container is 

already created and is merely awaiting data; data supplied by the client. Once the client places the requested data into the data 

container the container closes and encrypts the data. The container now closed and containing encrypted data returns to the original 

requesting entity which solely possesses the key to decrypt the contents. 
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(57) Abstract : 

A method includes generating temperature information from a plurality of temperature sensors within a computing device wherein a 

first one of the temperature sensors is physically located at a first processing unit of the computing device; processing the temperature 

information to identify that the first temperature sensor is associated with temperature that is at or above a threshold; and assigning a 

processing thread to a first core of a plurality of cores of a second processing unit in response to identifying that the first temperature 

sensor is associated with temperature that is at or above the threshold and based at least in part on a physical distance between the first 

core and the first temperature sensor. 
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(57) Abstract : 

In some embodiments, unmanned aerial task systems are provided that include a first unmanned aerial vehicle (UAV) comprising: a 

UAV control circuit; a motor; and a propulsion system coupled with the motor and configured to enable the first UAV to move itself; 

and wherein the UAV control circuit when implementing code stored in memory is configured to identify, based at least in part on a 

first task performed using a first tool system temporarily coupled with the first UAV, a second task to be performed by the first UAV 

and to identify a different second tool system to be used to perform the second task. [Figure 1] 
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   6)MATTINGLY, Todd D.  
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(57) Abstract : 

In some embodiments, unmanned aerial task systems are provided that comprise: multiple unmanned aerial vehicles (UAV) each 

comprising: a UAV control circuit; a motor; and a propulsion system; and wherein data acquired through a first set of at least one of 

the multiple UAVs while performing a first set of at least one task is caused to be distributed to a second set of at least two of the 

multiple UAVs, and cause cooperative computational processing of the data through the UAV control circuits of the second set of 

UAVs and cooperatively identify based on the cooperative computational processing a second set of at least one task to be performed, 

and identify a set of at least two tool systems to be utilized by a third set of at least two of the multiple UAVs in cooperatively 

performing the second set of at least one task. [Figure 1] 
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(57) Abstract : 

In some examples an apparatus includes a housing to removably attach to an electronic device that includes first and second cameras 

spaced apart by a first distance. The apparatus includes a first light transmissive region of the housing to align with the first camera the 

first light transmissive region to pass light from an environment to the first camera. The apparatus further includes a second light 

transmissive region of the housing spaced apart from the first light transmissive region by a second distance different from the first 

distance and a light conduit to pass the light from the environment through the second light transmissive region to the second camera. 

Fig.1 
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(57) Abstract : 

Certain aspects of the present disclosure provide techniques for signaling information regarding beams used for data and control 

transmissions to a receiving entity. 

  

No. of Pages : 30 No. of Claims : 30 



The Patent Office Journal No. 19/2019 Dated 10/05/2019                                    19913 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201947012485 A 

(19) INDIA  

(22) Date of filing of Application :29/03/2019 (43) Publication Date : 10/05/2019 

  

(54) Title of the invention : SEQUENCE GENERATION FOR SYSTEMS SUPPORTING MIXED NUMEROLOGIES 
 

  

(51) International classification  :H04L5/00H04L5/02H04L27/26  

(31) Priority Document No  :62/420,462  

(32) Priority Date  :10/11/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2017/053268  

:25/09/2017 

(87) International Publication No  :WO 2018/089117  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  
      Address of Applicant :ATTEN: International IP 

Administration, 5775 Morehouse Drive, San Diego, California, 

US 92121-1714. U.S.A. 

(72)Name of Inventor : 

   1)LUO, Tao 

   2)JOHN WILSON, Makesh Pravin 

   3)NAGARAJA, Sumeeth 

   4)AKKARAKARAN, Sony  
 

(57) Abstract : 

Networks that support 5G communication may support different numerologies across and even within a symbol slot or subframe. 

Sequences such as reference signals or data scrambled with a scrambling code may be transmitted on resources with such mixed 

numerologies. In an aspect of the disclosure a method a computer-readable medium and an apparatus are provided. The apparatus may 

be a user equipment. The UE may be configured to receive an indication of assigned resources for communicating with a base station. 

The UE may also be configured to determine a numerology associated with the assigned resources and to determine one or more 

indices based on the numerology. The UE may also generate a sequence based on the one or more indices and communicate with the 

base station based on the sequence. 
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(57) Abstract : 

Various aspects described herein relate to controlling transmit power in wireless communications. It can be determined at a user 

equipment (UE) that communications with a base station are configured over a connection associated with a threshold reliability. 

Based at least in part on this determination a configured transmit power can be adjusted to an adjusted transmit power for a 

transmission attempt over the connection. Data can then be transmitted at the adjusted transmit power. 
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(57) Abstract : 

A method an apparatus and a computer program product for wireless communication are provided. The apparatus may receive a 

configuration indication for a common uplink portion of a wireless communication structure. The apparatus may configure the 

common uplink portion based at least in part on the configuration indication. The apparatus may transmit a communication in the 

common uplink portion configured according to the configuration indication. 
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(57) Abstract : 

Embodiments include methods network security computer systems and computer program products for identifying deviant 

engineering modifications to programmable logic controllers. Aspects include: collecting by a network traffic collection device of the 

network security computer network traffic data from one or more engineering stations and storing by a network traffic data storage 

device the network traffic data collected. Each of the engineering stations may include one or more programmable logic controllers. 

The method also may include: comparing by a network traffic comparison module the network traffic data collected detecting by an 

abnormality detection module any deviant engineering modifications to the programmable logic controllers in the engineering 

stations; and generating by an alarming and correction module one or more reports for the deviant engineering modifications to 

programmable logic controllers. The alarming and correction module may generate one or more alarms and block any network traffic 

associated with the deviant engineering modifications. 
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        Filing Date 
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(87) International Publication No  :WO 2018/047773  
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)Shimpei KATO 

   2)Daisuke TOMIKAWA  

   3)Manabu HOSHINO 
 

(57) Abstract : 

Provided are an industrially advantageous method for separating and purifying isobutylene and a method for producing isobutylene 

with which high-purity isobutylene can be efficiently obtained by a simple method. A method for separating and purifying isobutylene 

from reaction gas including isobutylene and unreacted isobutanol wherein the method for separating and purifying isobutylene has a 

step (1) for bringing a reaction gas including isobutylene and unreacted isobutanol into contact with a first solvent to thereby obtain a 

first gas including the isobutylene and a recovered solution including the unreacted isobutanol a step (2) for bringing a specific second 

solvent into contact with the first gas to thereby absorb the isobutylene included in the first gas into a second solvent and obtain an 

absorbing solution including the isobutylene and a step (3) for distilling the absorbing solution to thereby obtain separated purified 

isobutylene. A method for producing isobutylene in which the separation and purification method is used. 
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(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 
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(72)Name of Inventor : 

   1)SUZUKI, Keisuke 

   2)OURA, Tomoyuki 
 

(57) Abstract : 

Provided are a syringe plunger a method of manufacturing the same and a medical syringe with which a degree of welding at a 

contacting surface of a gasket and a plunger body is uniform and with which it is possible to prevent the gasket becoming detached 

from the plunger body and to prevent the occurrence of shape deformation resulting from positional displacement and strain of the 

gasket when the plunger body is being mounted onto the gasket. According to the present invention a syringe plunger 21 is provided 

with a plunger body 20 a connecting portion 24 provided at a distal end of the plunger body 20 and a gasket 23 a distal end of which is 

closed and a rear end of which is open and which accommodates at least a portion of the connecting portion 24 from the rear end side. 

A recessed portion 27 is provided in a central portion of a distal end surface of the connecting portion 24. The recessed portion 27 is a 

molten resin receiving portion for receiving molten resin for gasket molding that is supplied when the gasket 23 is being molded and 

an inner wall surface of the gasket 23 is welded to the connecting portion 24 at a contacting surface including at least the recessed 

portion 27. 
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(57) Abstract : 

Provided in the present application are embodiments of a data transmission method and device. An embodiment of the data 

transmission method comprises: a terminal apparatus receiving control information and indication information of an affected coding 

block sent by a wireless access network apparatus wherein the control information is used by the wireless access network apparatus to 

schedule at least one transmission block of the terminal apparatus each of the at least one transmission block comprises at least one 

coding block and the affected coding block is at least one of the at least one coding block; the terminal apparatus determining 

according to the indication information of the affected coding block the affected coding block; and the terminal apparatus receiving 

according to the control information and the determined affected coding block the at least one transmission block. 
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   2)LI, Yuanjie  

   3)REN, Haibao 

   4)JI, Liuliu  
 

(57) Abstract : 

Embodiments of the present invention provide a codebook-based channel status information feedback method and device comprising: 

user equipment (UE) sending a precoding matrix index (PMI) to a transmit-receive point (TRP) the PMI being used to indicate a target 

precoding matrix and a parameter value corresponding to a block codebook difference parameter. The target precoding matrix is a 

precoding matrix in a codebook and the codebook is a codebook pre-generated by the UE according to a codebook configuration 

parameter. At least part of the precoding matrix in the codebook is obtained by transformation from a precoding matrix and a 

parameter value in a block codebook. The number of block codebooks is at least two and the number of parameter values corresponds 

to the number of block codebooks. The codebook configuration parameter comprises the number of block codebooks in the codebook 

and the lengths of vectors corresponding to the precoding matrices in the block codebooks and the block codebooks consist of a preset 

precoding matrix. The embodiments of the present invention can improve beam precision and system performance. 
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   6)HAN, Dong Kyoon 

   7)HONG, Yun Pyo 

   8)LEE, Hong Kook 
 

(57) Abstract : 

An electronic device is provided. The electronic device may include a display, a processor operatively connected with the display and 

configured to generate external reference time information, a display driver integrated circuit configured to periodically or randomly 

receive the external reference time information from the processor, wherein the display driver integrated circuit is configured to 

generate internal time information based on an internal clock, to output a clock image corresponding to the internal time information 

on the display, and if a time error between the external reference time information and the internal time information occurs during the 

outputting of the clock image, to output the internal time information, the time error of which is corrected, on the display. Fig.l 
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   1)AYDIN, Osman 

   2)AZIZ, Danish 
 

(57) Abstract : 

Method and device (200) for allocating resources in a radio communication system providing resources for uplink transmission and/or 

for downlink transmission for a plurality of operators providing a service to a user equipment via the radio communication system 

wherein the device (200) comprises a processor (210) memory (220) and a transceiver (230) the processor (210) being adapted to 

select a time division duplex configuration having an allocation of uplink transmission time and/or an allocation of downlink 

transmission time based on information regarding a sharing characteristic for the radio resources defined by a service level agreement 

between operators sharing the radio resources. Fig 2. 
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   5)LI, Junyi  
 

(57) Abstract : 

Certain aspects of the present disclosure provide techniques for assisted power control for an uplink signal transmitted during a RACH 

procedure. A UE may determine a transmit power for transmitting a message during a RACH procedure with a secondary BS based at 

least in part on communication between the UE and a primary BS. The UE may transmit the message to the second BS during the 

RACH procedure based at least in part on the determined transmit power. 
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(72)Name of Inventor : 

   1)HOSSEINI, Seyedkianoush 

   2)CHEN, Wanshi 
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   4)PATEL, Shimman Arvind  
 

(57) Abstract : 

Symbol alignment and power scaling are provided for different length transmission time intervals (TTIs) within predefined boundaries 

such as boundaries of a slot of a subframe. Described techniques provide for identifying time and/or frequency resources for one or 

more TTIs and allocating such resources based on a location within a subframe pilot signals that may be transmitted using the 

resources other processing timelines or any combination thereof. In some cases a power allocation for symbols within a TTI may be 

determined based on the allocated resources for the TTI. Frequency hopping patterns and power scaling for three-symbol TTIs are also 

provided. 
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   3)THUKKARAM, Prabhu  
 

(57) Abstract : 

An event processing system for processing events in an event stream is disclosed. The system is configured for configuring a stream 

processor to micro-batch incoming events from a stream source. The system is also configured for generating a single timestamp for a 

micro-batch of the incoming events and/or receiving the micro-batch of the incoming events from the stream source. The system can 

also be configured for assigning the single timestamp to each event of the micro-batch and/or generating separate timestamp values for 

each respective event of the micro-batch. In some examples the system can also be configured for assigning for each respective event 

of the micro-batch an individual one of the separate timestamp values. 
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(57) Abstract : 

Network discovery and synchronization for new radio (NR) shared spectrum (NR-SS) is discussed for a wireless network having a 

super frame configuration on a shared spectrum shared between a plurality of network operators. 
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(57) Abstract : 

In an example implementation according to aspects of the present disclosure a method may include determining when a keyboard for a 

computing device is on a display surface of the computing device and upon making the determination using a portion of the display 

surface covered by the keyboard to provide a configurable backlight for the keyboard. 
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   1)LIU, Jianqin  
 

(57) Abstract : 

Provided are a method and device for transmitting a signal. The method comprises: a network device sending a channel quality 

threshold value to a terminal device the channel quality threshold value being used for the terminal device to report first channel 

quality information and the channel quality threshold value being a threshold value of second channel quality information; and the 

network device receiving the first channel quality information of a first number sent by the terminal device according to the channel 

quality threshold value. The method and device for transmitting the signal of the embodiments of the present application can prevent 

unnecessary channel quality information from being reported by the terminal device saving the signalling overhead and energy 

consumption of the terminal device thereby improving the user experience. 
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(57) Abstract : 

The present invention relates to a quality of service QoS class indicator QCI structure wherein the QCI structure is arranged to control 

communication in a communication network and to classify data flows in the communication network and wherein the QCI structure 

comprises: an identifier of a provider of an industry vertical and/or of a service in the communication network; and a QoS parameter 

set for the provider of the industry vertical and/or of the service. A QoS central controller is configured to manage QoS classes in the 

communication network according to the QCI structure. Each one of one or more QoS sub-network controllers is arranged to 

configure devices in a respective sub/network of the communication network according to the QCI structure. 
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(57) Abstract : 

A robot cleaner includes a housing; a light source configured to emit light toward an obstacle in front of the robot cleaner; a camera 

including a lens; a reflector configured to reflect the light emitted by the light source, reflected by the obstacle, and incident on a front 

of the housing toward a first region of the lens; and a guide member configured to guide light incident on a top of the housing toward a 

second region of the lens different from the first region. 
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(57) Abstract : 

A display apparatus including a chassis a display panel provided on a first side of the chassis a connection unit coupled to a second 

side of the chassis the connection unit including a bracket link configured to connect to a stand a rear cover provided on the second 

side of the chassis the rear cover including a first through hole through which the bracket link extends to connect to the stand and 

wherein the connection unit is configured to perform at least one of tilting and sliding of the chassis with respect to the stand by 

movement of the bracket link along the first through hole. 
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(57) Abstract : 

Systems and methods are provided for recording video of a driver in a vehicle and a surrounding visual field of the driver. The system 

includes a detachable body coupled to a windshield of a vehicle. The system further includes three or more cameras coupled to the 

detachable body. The three or more cameras are configured to capture surrounding views from the detachable body. One of the three 

or more cameras faces a driver seat of the vehicle in response to the detachable body being coupled to the windshield of the vehicle. 

The video may be processed by the system the cloud or a combination of them. 

  

No. of Pages : 58 No. of Claims : 21 



The Patent Office Journal No. 19/2019 Dated 10/05/2019                                    19933 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201947011518 A 

(19) INDIA  

(22) Date of filing of Application :25/03/2019 (43) Publication Date : 10/05/2019 

  

(54) Title of the invention : PAGE MONITORING ENABLEMENT AND DISABLEMENT 
 

  

(51) International 

classification  
:H04W68/00H04W52/02H04W76/28  

(31) Priority Document No  :62/419,460  

(32) Priority Date  :08/11/2016 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2017/060536  

:08/11/2017 

(87) International 

Publication No  
:WO 2018/089422  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  
      Address of Applicant :ATTN: International IP Administration, 

5775 Morehouse Drive, San Diego, California 92121-1714. 

U.S.A. 

(72)Name of Inventor : 

   1)PATIL, Abhishek Pramod 

   2)ASTERJADHI, Alfred  

   3)CHERIAN, George 
 

(57) Abstract : 

Example methods apparatuses and computer-readable mediums for wireless communication are provided. In one example an 

apparatus may be configured to determine a first interval between a first page transmission time and a second page transmission time. 

A third page transmission time may exist between the first page transmission time and the second page transmission time. The 

apparatus may be configured to enter a first state during which the first device is monitoring for a page transmission from a second 

device based on the first interval for a first state time period. The apparatus may be configured to enter from the first state in response 

to a trigger event a second state during which the first device is disabled from monitoring for a page transmission from the second 

device. 
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(57) Abstract : 

Embodiments of the present invention disclose a resource mapping method. The method can be used to determine densities of a 

reference signal in a frequency domain and a time domain according to information including a configuration parameter for subcarrier 

spacing so that the densities of the reference signal can still match a coherence bandwidth and a coherence time of a corresponding 

channel when a system operates at different frequencies using different subcarrier spacing thus meeting transceiving requirements of 

the communications system. The method comprises: a transmitter obtaining at least one of subcarrier spacing configuration parameter 

information current operating frequency information a currently supported moving velocity and scheduled bandwidth information; the 

transmitter determining according to the at least one of the subcarrier spacing configuration parameter information the current 

operating frequency information the currently supported moving velocity and the scheduled bandwidth information a time-frequency 

resource location for mapping the reference signal; and the transmitter mapping the reference signal to the time-frequency resource 

location. Refer to Figure 3. 
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(57) Abstract : 

A method and device for determining a key variable in a model. The method comprises: inputting a target sample into a model to 

obtain a first result wherein the target sample comprises a plurality of variables (101); sequentially replacing a value of each of the 

variables in the target sample with a determination threshold of each of the variables (102); inputting into the model the respective 

replaced value of the each of the variables in the target sample to obtain a second result set (103); and determining on the basis of a 

difference value between the first result and each of second results in the second result set a key variable having the largest impact on 

the first result (104). The method and device can be utilized to reduce complexity of determining a variable having the largest impact 

on the output result of the model. 
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(57) Abstract : 

Described herein are database systems including one or more remote analytical instruments operably connected to one or more 

servers. The instruments can transmit rich data to the servers, and the one or more servers can compile a database of the rich data. One 

or more processors associated with the servers can be configured to execute a data analytics program on the database to identify a 

stochastic phenomenon or to process the data and present in real¬time at a location of the one or more instruments comparison 

information about the instruments. 
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(57) Abstract : 

Selection of a forward error correction (FEC) code based on a wireless network characteristic is disclosed. The selection can facilitate 

changing from a first FEC code to a second FEC code in response to the wireless network characteristic changing. The selection can 

facilitate selection of FEC codes for user equipments (UEs) of a plurality of UEs wherein the FEC codes can be the same or different 

FEC codes and can be employed among the plurality of UEs contemporaneously. Selected FEC codes can be applied to uplink and/or 

downlink channels. An embodiment can select an FEC code based on UE location. An embodiment can select an FEC code based on 

UE proximity to another device. An embodiment can select an FEC code based on channel signal to noise ratio. An embodiment can 

select an FEC code based on UE capability. An embodiment can determine a FEC code selection model. 
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(57) Abstract : 

It is provided a control device (1) for controlling an energy storage system comprising an energy storage device (10) a bidirectional 

AC/DC converter (11) and a grid connection (12) to an electrical power distribution grid (13). The control device comprises: a 

processor (60); an external memory interface (50) for reading external instructions (56) from an external removable memory device 

(51); a control interface (53) for controlling the energy storage system; and an internal memory (64). The internal memory stores 

internal instructions (66) that when executed by the processor cause the control device to provide access to the control interface for 

external instructions read from the external removable memory device when the external instructions are executed by the processor. 
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(57) Abstract : 

The technology herein developed arises from the need to monitor and automate the entire deep hole drilling drilling and milling 

processes in cutting machines in order to not only optimize the relevant task performance but also to increase the useful life of the 

cutting tools involved. An operating system and method are disclosed that allow controlling the entire deep hole drilling drilling and 

milling processes acting directly and automatically on the control of the cutting parameters such as for example drilling feed and 

cooling adjustment by means of collecting and real-time analyzing of data from sensors arranged in said cutting machine. 
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(57) Abstract : 

The invention relates to a device for winding a thread (4) to form a spool (3), having: a spool-holding apparatus (1) for holding the 

spool (3), an auxiliary apparatus (10) for cutting the thread, and a labelling apparatus (11) for applying a self-adhesive label (20) to 

hold a loose thread end (24) in place. According to the invention, to hold the loose thread end (24) in place on a fully wound spool (3), 

the labelling apparatus (11) for holding the thread end (24) in place is associated with the circumference of the fully wound spool (3) 

and the thread end (24) can be guided on the circumference of the spool (3) by a guiding means (23) before being held in place by 

means of the label (20). [FIGURE 1] 
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(57) Abstract : 

A configurable new radio (NR) RACH procedure that may be executed by a UE and a base station is disclosed. A first message can be 

transmitted in an inactive or idle state a on a physical random access channel where the first message includes a random access 

preamble. A second message can be received on a downlink channel in response to the first message where the second message 

includes a temporary cell radio network temporary identifier and an uplink grant for the user equipment. A request can be transmitted 

on an uplink channel based on the uplink grant. A common search space of a downlink control channel can be monitored such as for 

an acknowledgement message or a negative acknowledgement message corresponding to the request and identifiable based on the 

temporary cell radio network temporary identifier. 
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(57) Abstract : 

An air-guiding tube component (200) a liquid-storage device (10) a humidifier and a ventilator. The air-guiding tube component (200) 

comprises: an air-outlet guiding tube (210) the air-outlet guiding tube (210) having an air-inlet end (212) and an air-outlet end (214); 

and a guiding tube (220) the guiding tube (220) having a communication port (222) communicating with the air-inlet end (212) of the 

air-outlet guiding tube (210) and a plurality of air-reflux ends (224 226) communicating with the communication port (222). The air-

guiding tube component (200) when in use is installed in a liquid-storage cavity (120) in the humidifier and the air-outlet end (214) of 

the air-outlet guiding tube (210) of the air-guiding tube component (200) is communicated with an air outlet (124) of the liquid-

storage cavity (120). The present invention can resolve to a certain extent the issue of user choking due to overflow from the air outlet 

(124). 
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(57) Abstract : 

Described herein are compositions of binding agents and carrier proteins and optionally at least one therapeutic agent and methods of 

making and using the same in particular as a cancer therapeutic. Also described are lyophilized compositions of binding agents and 

carrier proteins and optionally at least one therapeutic agent and methods of making and using the same in particular as a cancer 

therapeutic. Still also described are methods for treating and/or increasing the therapeutic effectiveness of an immunotherapy of a 

patient suffering from a cancer which expresses PD-L1 or PD-L2 by administering to the patient a nanoparticle composition and a PD-

1 immunotherapy. 
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(57) Abstract : 

Improving content descriptions and interaction efficiency by the dynamic enrichment of communication items is disclosed herein. A 

communication enrichment system receives a communication item such as an email for display within an application user interface. 

The system extracts enrichment details from the communication items. The communication enrichment system utilizes the enrichment 

details for querying one or more data sources and obtains any enrichment items relating to the enrichment details. Further the 

communications items are modified to include the enrichment items to provide additional information actions functionality or visual 

identifies to provide an enriched user interface. Accordingly the communication enrichment system improves the efficiency of the 

communication client to visually identify the substance of the communication item and execute/perform any functionality associated 

with a communication item without opening the communication item. 
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   3)SONG, Kyoung 

   4)LEE, Ji Hye 
 

(57) Abstract : 

The present invention provides: an antibody which specifically bonds to human NINJ-1; and a fragment thereof. The antibody or the 

fragment thereof according to the present invention has very high bonding affinity and bonding specificity with respect to a human 

NINJ-1 or a homogeneous binding site of the protein, and does not exhibit cross-reactivity with NINJ-1 proteins that are derived from 

other organisms and have high protein similarity. Accordingly, the present invention provides significant advantages with respect to 

accuracy and sensitivity and the like, not only in diagnosing disease related to NINJ-1 proteins but also in inhibiting pathological 

conditions involving NINJ-1 proteins. In particular, the antibody provided according to the present invention has a remarkable effect 

of inhibiting attachment between immunocytes and human cerebral endothelial cells, and thus has an effect of treating multiple 

sclerosis. 
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   6)MINAMI, Kazuya  
 

(57) Abstract : 

[Problem] The purpose of the present invention is to provide a means for improving the high-rate output characteristics of a non-

aqueous electrolyte secondary battery that has a thick-film negative electrode active material layer. [Solution] This non-aqueous 

electrolyte secondary battery negative electrode comprises a negative electrode active material layer that is formed on the surface of a 

collector and is 150-1500 µm thick. The non-aqueous electrolyte secondary battery negative electrode is characterized in that the 

negative electrode active material layer includes coated negative electrode active material particles that are formed by coating at least 

one portion of the surface of a negative electrode active material with a coating that includes a coating resin and a conductive 

auxiliary. The non-aqueous electrolyte secondary battery negative electrode is also characterized in that the porosity of the negative 

electrode active material layer is 39.0%-60.0% and in that the density of the negative electrode active material layer is 0.60-1.20 

g/cm3. 
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   2)KANO, Gentaro 

   3)HORIE, Hideaki  

   4)KUSACHI, Yuki  

   5)NAKASHIMA, Yusuke  

   6)MINAMI, Kazuya  
 

(57) Abstract : 

[Problem] The purpose of the present invention is to provide a means for improving the high-rate output characteristics of a non-

aqueous electrolyte secondary battery that has a thick-film positive electrode active material layer. [Solution] This non-aqueous 

electrolyte secondary battery positive electrode comprises a positive electrode active material layer that is formed upon the surface of 

a collector and is 150-1500 µm thick. The non-aqueous electrolyte secondary battery positive electrode is characterized in that the 

positive electrode active material layer includes coated positive electrode active material particles that are formed by coating at least 

one portion of the surface of a positive electrode active material with a coating that includes a coating resin and a conductive auxiliary. 

The non-aqueous electrolyte secondary battery positive electrode is also characterized in that the porosity of the positive electrode 

active material layer is 35.0%-50.0% and in that the density of the positive electrode active material layer is 2.10-3.00 g/cm3. 
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(57) Abstract : 

The invention relates to a bituminous composition that makes it possible to manufacture high modulus mixes. The invention also 

relates to a high modulus bituminous mix and to the use of these mixes in the preparation of road pavements in particular in the 

preparation of base layers or foundation layers for road pavements. The invention also relates to a process for transporting and/or 

storing and/or handling this bituminous composition that is solid at ambient temperature and is in divided form. 
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(57) Abstract : 

In some embodiments, unmanned aerial task systems are provided that comprise: multiple unmanned aerial vehicles (UAV) each 

comprising: a UAV control circuit; a motor; and a propulsion system coupled with the motor and configured to enable UAV to move 

itself; and wherein a first UAV control circuit of a first UAV of the multiple UAVs, when implementing code stored in memory, is 

configured to identify, based at least in part on a first task performed using a first tool system temporarily coupled with the first UAV, 

a set of at least one task to be cooperatively performed by the first UAV and at least a second UAV of the multiple UAVs. [Figure 2] 
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(57) Abstract : 

Embodiments of a system and method for identifying and prioritizing company prospects by training at least one classifier on client 

company win/loss metrics. One or more classifiers can be trained on a training database compiled from company win/loss database for 

a client and firmographic data from a robust business entity database. Once trained the system can employ Artificial Intelligence 

powered by the trained classifiers to classify and output customized prospect lists of thousands of profiled and scored companies that 

the AI has determined are likely targets for specific marketing and sales. The AI can also ingest databases of client targets and classify 

and score them based on the custom-trained classifier. 
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(57) Abstract : 

Techniques are described for millimeter wave wireless communication. One method includes configuring a synchronization slot 

associated with a plurality of synchronization blocks configuring a transmission of each synchronization block of the plurality of 

synchronization blocks based on the configured synchronization slot assigning a synchronization region to a first frequency portion 

associated with a transmission beam of each synchronization block assigning at least one of a data region or a control region to a 

second frequency portion associated with the transmission beam of each synchronization block and transmitting a synchronization 

signal during the synchronization region and transmitting at least one of data signal during the data region or control information 

during the control region to a wireless node. 
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(57) Abstract : 

Certain aspects of the present disclosure relate to methods and apparatus for enabling access control in a connected mode idle mode 

and an inactive state. An exemplary method generally includes receiving access control information associated with one or more 

services used by the UE for communicating with the wireless communications network receiving a request to transmit traffic using the 

one or more services checking a type of the traffic against the access control information and scheduling the traffic for transmission if 

the type of the traffic satisfies one or more criteria in the access control information based on the checking. 
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(57) Abstract : 

Methods are described to communicate source color volume information in a coded bitstream using SEI messaging. Such data include 

at least the minimum, maximum, and average luminance values in the source data plus optional data that may include the color 

volume x and y chromaticity coordinates for the input color primaries (e.g., red, green, and blue) of the source data, and the color x 

and y chromaticity coordinates for the color primaries corresponding to the minimum, average, and maximum luminance values in the 

source data. Messaging data signaling an active region in each picture may also be included. 
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(57) Abstract : 

According to the present disclosure, different TBS tables especially different TBS table sets are used for URLLC traffic and non-

URLLC traffic. ATBS table for URLLC is selected by a network node, upon determination of traffic type as URLLC, and informed to 

a UE. The informing can be a TBS table index or a scaling factor. After receiving the information of TBS table selection, the UE 

identifies the selected TBS table from its TBS table set for URLLC, or generates a new TBS table based on the scaling factor and a 

corresponding TBS table. [Fig. 1] 
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(57) Abstract : 

A clamping apparatus (10) is provided with: a metallic detector (20) that is provided to a pivot shaft (90) pivotally moving integrally 

with a clamp arm (18) under the operation of a driving unit (12), in such a manner as to extend along the pivot shaft (90) so as to be 

around the axis thereof; and one proximity sensor (22) that is arranged so as to be opposed to the detector (20) and that detects the 

magnetic loss of the detector (20). The detector (20) is formed so that the area of a sensor opposing part (126) opposed to a detection 

surface (124) of the proximity sensor (22) changes in association with the pivotal moving of the pivot shaft (90). [FIGURE 3] 
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(57) Abstract : 

An electronic device for displaying images is provided. The electronic device includes a display displaying a first partial image of an 

image a memory and a processor. The processor is configured to designate a first object included in the first partial image if a first 

input for designating the first object is received store first information associated with the first object in the memory display on the 

display a first graphical object associated with the first object if the image displayed on the display is switched from the first partial 

image to a second partial image of the image and switch the image displayed on the display from the second partial image to a third 

partial image of the image including the first object using the first information if a second input for selecting the first graphical object 

is received. Fig 4A. 
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(57) Abstract : 

A sailing assisting system is provided in which a sailing assist for a vessel which enters a specific water area where sailing of the 

vessel is limited is realized through a simple configuration and in which a steersman is prevented from having strange feeling. A 

sailing assisting system 1 includes movable controlling devices (a shift and throttle controller 34, a steering device 35, a trim switch 

36), actuators (a rotational shaft drive unit 34m, a shaft drive unit 35m, a switch drive unit 36m) for driving these controlling devices, 

and a control unit 2IE for executing a notification operation and controlling the actuators to limit movable ranges of the controlling 

devices if a hull 10 is determined to stay within a specific water area where the sailing of the hull is limited based on information on 

the specific water area and information on the position of the hull 10. [Figure 1] 
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(57) Abstract : 

Provided is a polysiloxane containing at least one segment selected from molecular structures shown by formula 1 below wherein in 

formula 1 Q is an alkyl containing an alcoholic hydroxyl and having less than 12 carbon atoms in the main chain or an alkyl 

containing an alcoholic hydroxyl and having less than 12 non-hydrogen atoms in the main chain and containing a heteroatom; and T is 

a hydroxyl an alkyl an alkyl containing an alcoholic hydroxyl and having less than 12 carbon atoms in the main chain or an alkyl 

containing an alcoholic hydroxyl and having less than 12 non-hydrogen atoms in the main chain and containing a heteroatom. A 

doped slurry and a mask material prepared by using the polysiloxane on the basis of having a good diffusivity also have a good barrier 

property and a small amount of diffusion in air. In addition according to a manufacturing method for a semiconductor the diffusion in 

air of a doped impurity in the doped slurry is further reduced so that the quality of a doping process can be further improved. fig-1 
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(57) Abstract : 

A NOx trap catalyst is disclosed. The NOx trap catalyst comprises a noble metal a NOx storage component a support and a first ceria-

containing material. The first ceria-containing material is pre-aged prior to incorporation into the NOx trap catalyst and may have a 

surface area of less than 80 m2/g. The invention also includes exhaust systems comprising the NOx trap catalyst and a method for 

treating exhaust gas utilizing the NOx trap catalyst. 
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(57) Abstract : 

The invention relates to a support device (6 19) for a reversing reel (4 17) for reeling a metal strip (2) comprising at least one support 

unit (7 20) which can be brought into supporting contact with a free end section of a reel mandrel (5 18) of the reversing reel (4 17) 

which reel mandrel is used for reeling. In order to enable improved continuous support of the free end section during a complete 

reeling operation the support device (6 19) comprises at least one guiding unit (8 21) on which the support unit (7 20) is slidably 

guided and which supports the support unit (7 20) in every position of the support unit (7 20) relative to the guiding unit (8 21). 
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(57) Abstract : 

Methods systems and devices for wireless communication between a first wireless device and a second wireless device are described. 

A second wireless device may determine that a channel condition satisfies at least one channel condition threshold. The second 

wireless device may identify based on the determination a time-interleaved transmission scheme for block(s) of encoded information. 

The second wireless device may transmit the block(s) of encoded information to a first wireless device in accordance with at least the 

time-interleaved transmission scheme. In some instances the first wireless device may determine that the channel condition satisfies 

the at least one channel condition threshold and send a message to the second wireless device in order to trigger the use of the time-

interleaved transmission scheme. 
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(57) Abstract : 

Disclosed is a bag-type breathing device with a sealing cover body. The bag-type breathing device with a sealing cover body 

comprises a sealing cover assembly and an air purification bag body (5) the sealing cover assembly is directly connected to the air 

purification bag body (5) in a sealing manner so that the sealing cover assembly is in communication with an air cavity inside the air 

purification bag body (5) the sealing cover assembly is attached to the face to form a seal and the air purification bag body (5) can be 

made into clothes worn on various parts of the body. By the direct connection between the sealing cover body assembly and the 

wearable air purification bag body (5) a sufficiently large filter area can be obtained under the prerequisite of ensuring good air 

tightness the disadvantages in mask products of insufficient quantity of purified air and easy leakage are greatly improved and the 

device has the advantage of having a short air suction distance and small suction resistance has the characteristics of being used for 

daily use convenient to wear and disassembled and assembled easily and the device and such daily dress as a hat and a shawl can also 

be used simultaneously thereby maximizing reduction of the impact on looks and outfits and having a certain cold resistance effect 

during cold spells. 
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(57) Abstract : 

An example electronic device includes a touch-sensitive display and a processor. The processor is to, in response to detecting a set of 

touches on the touch-sensitive display, cause a virtual keyboard to be displayed on the touch-sensitive display. The processor is also to 

set distinct areas of the touch-sensitive display corresponding to the set of touches as distinct initial positions. The processor is further 

to determine a key selection of the virtual keyboard based on a distance of a continuous slide gesture that starts at an initial position of 

the initial positions and ends at the initial position. [FIG. 1] 
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(57) Abstract : 

The invention relates to a vehicle system for increasing the urea concentration of an aqueous urea solution on-board a vehicle. The 

vehicle system comprises: a tank (1) storing an aqueous urea solution having a first urea weight percentage; a dissolving system 

(1000) comprising a dissolving flow zone (3) with a solid urea bed, said dissolving system being configured for generating a flow of 

aqueous urea solution coming from the tank through the dissolving flow zone; said dissolving flow zone being arranged for guiding 

the flow of aqueous urea solution through the solid urea bed out of the dissolving flow zone; and a control device (2000) configured 

for controlling at least one parameter influencing the dissolving in the dissolving flow zone such that the aqueous urea solution leaving 

the dissolving flow zone has a second urea weight percentage which is higher than the first urea weight percentage. [Figure: 1] 
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(57) Abstract : 

A device (3) in particular a vibration stabiliser for a lift system (2) functions to retain an information carrier (4) extending through a 

lift shaft (6) of the lift system (2) at at least one point (8) of the information carrier (4). A retaining element (15) and a clamping 

element (16) are also provided. The clamping element (16) can be connected to the information carrier (4) at the point (8) of the 

information carrier (4) preferably by means of a clamping force transmission means (17). The clamping element (16) can be clamped 

such that the information carrier (4) can be applied with a clamping force (F) preferably via the clamping force transmission means 

(17) against at least one contact region (38 39) provided on the retaining element (15). The retaining element (15) can be positioned 

stationarily in the lift shaft (6). A device (3) having a magnet element (71) is also proposed. In addition a shaft information system (1) 

for a lift system (2) having a device (3) of this type a method for preventing vibrations of an information carrier (4) of a lift system (2) 

with at least a device (3) of this type and an assembly method for assembling a device (3) of this type are also provided. 
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(57) Abstract : 

The invention relates to a self-retracting and damping device (10) for a drawer element having a first driver (12) which has a first 

driver fork (121) for the engagement of an external activator (3) and is guided in a displaceable manner in a first guide curve (112) and 

having a second driver (17) which is guided in a displaceable manner in a second guide curve (113) wherein one of the drivers (12 17) 

is coupled to a damping element (18) and the other driver (12 17) is coupled to an energy store (13) and wherein the two drivers (12 

17) are coupled to one another in part. The self-retracting and damping device (10) is distinguished in that the first driver (12) is 

coupled to the energy store (13) and the second driver (17) is coupled to the damping element (18) wherein in a first part (A) of a 

retracting movement the energy store (13) and the damping element (18) act on the external activator (3) and in a second part (B) of 

the retracting movement only the energy store (13) acts on the external activator (3). The invention also relates to a piece of furniture 

or a domestic appliance having at least one drawer element and at least one such self-retracting and damping device (10). 
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(57) Abstract : 

Certain aspects of the present disclosure provide techniques for improving a physical random access channel (PRACH) design for 

example to support larger cell radius for communications in a wireless network. In aspects a method of wireless communication by a 

user equipment (UE) is provided. The method generally includes receiving at least one configuration of a plurality of available 

narrowband physical random access channel (NPRACH) configurations or an indication of one of the plurality of NPRACH 

configurations. Each of the plurality of NPRACH configurations includes a different combination of at least two of a multi-level 

frequency hopping patter cyclic prefix length symbol group format or tone spacing for NPRACH signals. The method also includes 

determining at least one resource within a plurality of available NPRACH resources according to the received configuration(s) or the 

received indication and transmitting a NPRACH signal using the determined at least one resource. 
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(57) Abstract : 

A transmit driver is configured to operate under distinct supply voltage provided at output differential terminals. The transmit driver 

includes differential input transistors first and second pairs of over-voltage protection differential transistors and a current source 

coupled in series between the output terminals and a lower voltage rail. The transmit driver includes a first bias voltage generator 

configured to generate a first bias voltage based on the supply voltage across the output differential terminals. The first bias voltage is 

applied to the control terminals of the first pair of over-voltage protection transistors. The transmit driver includes a second bias 

generator for generating a second (substantially fixed) bias voltage for the control terminals of the second pair of over-voltage 

protection transistors. The transmit driver may be configured to operate based on a 3.3V supply voltage provided by an HDMI sink or 

a 1.8V supply voltage provided by a bridge chip. 
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(57) Abstract : 

The present disclosure relates to a communication technique of fusing a 5G communication system for supporting higher data 

transmission rate beyond a 4G system with IoT technology and a system thereof. The present disclosure may be applied to intelligent 

services (e.g. smart home smart building smart city smart car or connected car health care digital education retail business security and 

safety related service or the like) based on the 5G communication technology and the IoT related technology. The present disclosure 

discloses a method and an apparatus for transmitting / receiving a random access channel (RACH) according to beam reciprocity 

(beam correspondence) with a method and an apparatus for supporting various services. 
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(57) Abstract : 

The present invention provides a search information processing method and apparatus, including: receiving search information entered 

by a user; sending the search information to a cloud server to cause the cloud server to perform search processing according to the 

search information; and before the cloud server returns a search processing result, pushing display information having content to the 

user on a display interface. In this way, the user does not need to wait for a search result dully, and interacts with a search interface 

using display content, thereby improving perceptibility of the search process to the user, and improving user experience. 
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(57) Abstract : 

Systems, methods, and software technology for partitioning media streams is disclosed herein. In an implementation, an application 

partitions an encoded media stream into multiple sub-streams having different code rates relative to each other. The sub-streams may 

then be transmitted to different wireless access points. A change in a monitored performance of at least one of the wireless access 

points may drive a modification to the partitioning of the media stream such that the code rates change relative to each other. 
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(57) Abstract : 

An electrostatic spraying device (100) is provided with: a high-voltage generating device (22) for applying a voltage between a spray 

electrode (1) and a reference electrode (2); and a control circuit (24) for controlling independent of the current value and voltage value 

at the spray electrode (1) and the reference electrode (2) the output power of the high-voltage generating device (22) on the basis of 

operating environment information showing at least either (i) the environment surrounding this device and (ii) the operating state of a 

power supply (21) supplying power to this device. Fig 1. 

  

 

No. of Pages : 60 No. of Claims : 10 



The Patent Office Journal No. 19/2019 Dated 10/05/2019                                    19973 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201947013276 A 

(19) INDIA  

(22) Date of filing of Application :02/04/2019 (43) Publication Date : 10/05/2019 

  

(54) Title of the invention : EMPHASIZING ON IMAGE PORTIONS IN PRESENTATIONS 
 

  

(51) International classification  :G06F17/24  

(31) Priority Document No  :15/292,862  

(32) Priority Date  :13/10/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2017/055457  

:06/10/2017 

(87) International Publication No  :WO 2018/071281  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENSING, LLC  
      Address of Applicant :Attn: Patent Group Docketing (Bldg. 

8/1000), One Microsoft Way, Redmond, Washington 98052-6399 

U.S.A. 

(72)Name of Inventor : 

   1)ARORA, Sahil 

   2)SHAH, Virag  

   3)SRIVASTAVA, Sandeep Kumar 

   4)BHARATH, Tumu Sree 

   5)YOUNG, Kerry  

   6)RAO, Ravi Kant 
 

(57) Abstract : 

In an implementation a presentation program includes a hotspot feature that allows a point in a slide to be designated as a hotspot. 

Supplemental content may then be associated with the hotspot such that when the hotspot is invoked in a slide presentation the 

supplemental content is surfaced. 
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(57) Abstract : 

Provided herein includes methods and compositions for the treatment of cancer. Described herein are liposome encapsulated 

chemotherapeutic agents, encompassing a weakly basic anticancer compound and an acid or salt thereof, wherein the acid is oxalic 

acid or tartaric acid and methods for preparing and utilizing the same. [Figure 3] 
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